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Report of the Joint Committee

I, the Chairman of the Joint Committee to which the *Bill to
consolidate and amend the law relating to the municipal govern-
ment of Delhi was referred, having been authorised to ‘submit the
report on their behalf, present this their Report, with the Bill as
amended by the Committee annexed thereto.

2. The Bill was introduced in the Lok Sabha on the 7th Septem-
_ber, 1957. The motion for reference of the Bill to a Joint Com-
mittee of the Houses (vide Appendix I) was moved by the Home
Minister, Shri Govind Ballabh Pant, on the 9th September, 1957
and was discussed in Lok Sabha and adopted on the same day.

3. The Rajya Sabha discussed the motion on the 12th and 13th
September, 1957 and concurred in the said motion on the 13th
September, 1957 (vide Appendix II).

4. The Committee held ten sittings in all.

5. The Committee at their first and second sittings held on the
9th and 10th October, 1957, had a prehmmary discussion on the
provisions of the Bill.

6. At the third sitting held on the 11th October, 1957, the Com-
mittee also heard the evidence tendered by Shri R. N. Agarwala,
President, Delhi Municipal Committee. :

The Committee have decided to lay the evidence tendered
before them on the Table of the House in extenso.

7. The Committee considered the Bill clause by clause at their
sittings held on the 10th, 11th, 12th, 14th, 15th, 16th, 17th and 18th
October, 1957.

8. Seven memoranda/resolutions/comments on the Bill were
received by the Committee from different bodies as mentioned in
Appendix III

9. The Committee considered and adopted the Report on the 8th
November, 1957.

10. The observations of the Committee with regard to the
principal changes proposed in the Bill are detailed in the succeed-
ing paragraphs.

*Published in Part II, Section 2 of the Gazette of India Extra-
ordinary, dated the 7th September, 1957. ’




v
11. Clause 2.—

(1) Item (4).—As the bye-laws will be made by publication
in the official Gazette, the making of such publication
has been expressly provided in this item.

(2) Original item (9).—In view of the suggestion for the
creation of the office of alderman, the definition of
“councillor” has been omitted and a definition of
“member” of the Corporation has been given in item
27 to cover both councillor and alderman.

(38) Item (34).—A detailed definition has been substituted
to avoid any practical difficulty.

(4) Item (46).—A reference to “cess” has been inserted in
the definition.

(5) Items (48) & (51).—As rules and regulations will be
made by publication in the official Gazette, such pub-
lication has been expressly provided in these items.

(6) Item (62).—The Committee feel that the definition of
“vehicle” should include specific mention of “cycle
rikshaw” and “auto rikshaw”. The item has been
amended accordingly.

12. Clause 3.—The Committee consider that the corporation
should consist of both councillors and aldermeén. The number of
councillors at the time of the establishment of the Corporation
should be eighty and of aldermen six, and out of the eighty seats
of councillors, twelve should be reserved for the members of the

Scheduled Castes.

The Committee however feel that if on the completion of each
census it appears that the total population represented by one
councillor is more than 20,000, then the number of councillors
should be correspondingly increased in the proportion of one seat
for not more than 20,000 of the population subject, however, to the
provision that the total number of councillors should not exceed
one hundred and should not be less than eighty. The number of
seats reserved for scheduled castes should also be increased in

proportion to the increase in: their population.
The number of aldermen should, however, always remain six.
The clause has been amended accordingly.

13. Clause 4.—The Committee feel that the extension in the
term of office of councillors and aldermen, whenever made under
this clause, should cover all the members of the Corporation and
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should not be confined to any individual member. The reason for
the extension should be specified in the notification.

The Committee further feel that the total period of such exten-
sion should not exceed one year.

The clause has been amended accordingly.

14. Clause 5.—The Committee feel that the wards into which
Delhi shall be divided for the purpose of election of councillors
should be multi-member wards.

The clause has been amended accordingly.

15. Clause [T—Sub-clause (1)].—The Committee feel that only
those persons who are registered as voters for election to the House
of the People should be entitled to vote for election to the Corpora-
tion.

The clause has been amended accordingly.

16. Clause 9.—Sub-clauses (1) (d) and (1) (e) have been re-
drafted to make the intention clear and consequently sub-clause (2)
(b) has been omitted, being unnecessary.

In sub-clause (2) (b) it has been made clear that a person shall
not be deemed to hold any office of profit under the Corporation
by reason only that he is, as the Mayor or a Deputy Mayor or a
member of the Corporation, in receipt of any allowances granted or
in enjoyment of any facility provided by the Corporation.

The Committee have in sub-clause (1) (k) raised the period of
disqualification by one year.

17. Clause 10.—Sub-clause (2) has been recast to make the in-
tention clear.

18. Clause 13— (New clause).—This clause provides the mode of
election of the six aldermen immediately after the general election
of councillors. A candidate who failed to be elegted as a councillor
in the immediately preceding election shall not be entitled to stand
as a candidate at any election of an alderman. .

19. Clause 16 (Original clause 15).—The Committee feel that
“returned candidate” should be defined.

Necessary provision has been inserted accordingly.
20. Clause 17 (Original clause 18).—Sub-clause (2) (b) has been
omitted, being unnecessary.

21. Clause 22 (Original clause 21).—New items (6) and (7)
have been included in the list of corrupt practices under this
clause.
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22. Clause 24 (Original clause 23).—It has been made clear that

no member of the police force should do any act in furtherance of
the prospects of election of a candidate.

23. Clause 26 (Original clause 25).—The Committee feel that
offences under this clause should be made cognizable.

The clause has been amended accordingly.
24. Clause 31 (Original clause 30).—

(i) In item (d) after the word “refunded” the words “to candi-
dates or forfeited to the Corporation” have been inserted.

(ii) New item (i) has been inserted in the clause for framing
rules regarding the manner of election of aldermen.

(ili) The Committee consider that the nomination papers of
candidates may preferably be scrutinised by a judicial officer so as
to reduce improper rejection of nomination papers to the minimum
and recommend that the desirability of making necessary provision
in this respect in the rules may be considered by the Government.

25. Clause 33 (Original clause 32).—In sub-clause (2) the
period upto which a councillor may be absent without permission
has been reduced from six months to three months.

26. Clause 36 (Original clause 35).—The Committee feel that
the Deputy Mayor should also get certain facilities.

The clause has been suitably amended.

27. Clause 37 (Original clause 36).—The clause has been
amended from the drafting point of view.

28. Clause 38 (Original clause 37).—The Committee feel that
the letter of resignation of the Mayor and the Deputy Mayor should
be delivered to the Secretary and not to the Commissioner.

The clause has been amended accordingly.

29. Clause 39 (Original clause 38).—The Committee feel that it
should be a function of the Rural Areas Committee to make re-
commendation to the Corporation and not simply to advise it in
relation to the various matters specified in sub-clause (3) (a). The
Committee also feel that the Corporation should consult the
Rural Areas Committee on all matters affecting the rural areas
before taking any action in relation thereto.

There should also be an Education Committee of the Corpora-
tion on which not more than three outside educational experts:
should be nominated.

Necessary provisions have been inserted in the dlause.
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30. Clause 40 (Original clause 39).—The Committee feel that the
Corporation may be enabled to appoint Ward Area Committees for
the discharge of any functions which the Corporation may entrust
to them.

Necessary provision has been made in the clause.

31. Clause 42 (Original clause 41).—The Committee feel that
the functions of laying out or maintaining public parks, gardens,
etc., and of maintaining the fire brigade, which have been shown as
discretionary functions of the Corporation, should be its obligatory
functions and should therefore be transferred to this clause.

# The Committee further feel that the maintenance of monuments
or memorials already vested in the local bodies in Delhi or which
may hereafter be vested in the Corporatlon should be an obliga-
tory function of the Corporation

Similarly, the construction, repair and maintenance of embank-
ments, and the supply, storage, and control of water for agricul-
tural purposes, should be added as an obligatory function of the

Corporation.
The clause has been amended accordingly.

The other amendments made in the clause are of a minor
nature.

32. Clause 43 (Qriginal clause 42) —

(1) Item (a).—It has been made clear that education includes
cultural and physical education.

(2) Original items (c) -and (j).—These items have been trans-
ferred to clause 42 and have consequently been omitted in this
clause.

(3) Original item (i).—Establishment of theatres and cinemas
has been included in this item.

(4) Original item (1).—Provision for the construction and main-
tenance of asylums for persons of unsound mind has been inserted

in this item.
(5) The Committee have added 10 more items in the discre-
tionary functions of the Corporation under this clause.

33, Clause 45 (Original clause 44).—The Committee feel that
the membership of the standing Committee should be raised to

fourteen.
The clause has been amended accordingly.
1429 L. S.
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34. Clause 50 (Original clause 49).—The Committee feel that
the number of elected members of the three Committees specified
in the clause should, for the present, remain unchanged, but the
Central Government may be empowered to raise it to any figure

not exceeding six after the exviry of the first term of the Corpora-
tion.

The clause has been amended accordingly.

35. Clause 54 (Original clause 53).—The Committee feel that’
the term of office of the Commissioner should not be coterminus
with the term of the members and may be raised to five years.

Besides, the Commissioner should not get an extension of more.
than one year at a time.

Provision has also been inserted for giving a reasonable notice
to the Corporation before requiring it to replace thé services of the
Commissioner at the disposal of the Government.

In sub-clause 3(a) the majority required for the removal of the
Commissioner has been reduced to three-fifths.

The clause has been amended accordingly.

36. Clause 56 (Original clause 55).—The Committee feel that
leave may be granted to the Commissioner by the Standing Com-
mittee.

The clause has been amended accordingly. -

37. Clause 60 (Original clause 59).—In sub-clause (3), the
majority required for the removal of the General Manager (Electri-
city) and the General Manager (Transport) has been reduced to
three-fifths. |

38. Clause 64 . (Original clause 63).—Sub-clause (2) has been
recast to make it clear that the General Manager (Transport) shall
perform such other functions of the Transport undertaking as may
be required by the Delhi Transport Committee and the Corporation.

39. Clause 73 (Original clause 72).—The Committee feel that the
first meeting of the Corporation should be convened hot by the
Commissioner, but by the Administrator.

The clause has been amended accordingly.

40. Clause 74 (Original clause 73).—Provisions relating to the
registered address of the members have been deleted.

41. Clause 77 (Original clause 76).—The amendment made in
this clause is of a drafting nature.
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The Committee recommend that provisions should be made in the
rules for the election of Mayor by secret ballot.

42. Clause 78 (Original clause 77).—The number of members
who may demand voting on any resolution has been reduced from
five to four.

43. Clause 80 (Original clause 79).—The clause has been amended
to make the intention clear. I

44, Clduse 81 (Original clause 80).—The Committee feel that the
Commissioner need not answer a question which asks for information
which has been communicated to him in confidence or if, in the
opinion of the Mayor, its disclosure is not in public interest or the
interest of the Corporation.

Sub-clause (6) has been amended accordingly.

45. Clause 84 (Original clause 83).—The Committee feel that
while the Corporation should make regulations for the conduct of
business at the meetings of Standing Committees and other Com-
mittees including special Committees, the ad hoc Committees should
regulate their own procedure.

The clause has been amended accordingly.

46. Clause 86 (Original clause 85).—The Committee feel that the
minutes of the proceedings of the meetings should be circulated to
all members of the Corporation.

The clause has been amended accordingly.

47. Clause 90 (Original clause 89).—The Committee feel that so
far .as the creation of temporary posts for not more than six months
is concerned, the power should be exercised by the Commissioner
and the two General Managers where the minimum monthly salary
is less than Rs. 250/- and in other cases the Standing or other
Committees concerned.

The clause has been amended accordingly.

48. Clause 92 (Original clause 91).—The Committee feel that so
far as appointment to posts is concerned, the power of the Com-
missioner and the two General Managers should be confined to
posts with a minimum monthly salary of less than Rs. 350/- and
that in the other cases the power should vest in the Corporation
and the Committees mentioned in sub-clause (a) (i).

The Committee further feel that the claims of members of the
Scheduled Castes should be taken into consideration consistently with
the maintenance of efficiency of administration, in making of appoint
ment to services and posts in the Corporation.
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The clause has been amended accordingly.

49. Clause 95 (Original clause 94) .—The amendment made in this
clause is of a clarificatory nature. |

50. Clause 96 (Original clause 95).—The Committee feel that the
appointment to the posts of General Manager (Electricity) and the
General Manager (Transport) should also be made in consultation
with the Union Public Service Commission.

The clause has been amended accordingly.

51. Clause 98 (Original clause 97).—The Committee feel that
regulations prescribing the manner of selection for appointment to
posts carrying a minimum monthly salary of less than Rs. 350/-
should be made in consultatlon with the Union Pubhc Service Com-
mission.

‘

Suitable provision has been made in this clause accordingly. The
other amendments made in this clause are clarificatory in nature.

52. Clause 107 (Original clause 106).—The Committee feel that
deposit of the surplus money should be confined to the State Bank
of India and Scheduled Banks to be selected by the Corporation.

53. Clause 110 (Original clause 109).—The Committee feel that the
Standing Committees should be given the power to reduce the
amount of a budget grant or to sanction the transfer of any amount
within the grant subject to the condition that when a reduction
exceeds Rs. 500/- it should be reported to the Corporation.

The Committee also feel that the Commissioner should be given
the power to transfer any amount not exceeding Rs. 5,000/- with-
in a minor head if such a transfer does not involve a recurring
liability, but every transfer exceeding Rs. 500/- should be reported
to the Standing Committees.

The clause has been amended accordingly.
54. Clause 114 (Original clause 113).——The Committee feel that

the Corporation should have the power to exempt any lands or build-
ings of which the ratable value does not exceed Rs. 100/-, from the

levy of the general tax.
The clause has been amended accordingly.

55. Clause 115 (Original clause 114).—The amendments made in
this clause are clarificatory and consequential in nature.

56. Clause 126 (Original clause 125).—The Commissioner should
vary the assessment of ratable value only for adequate reasons.

The clause has been amended accordingly.
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57. Clause 137 (Original clause 136).—The Committee feel that
vehicles and animals belonging either to the Central Government, or
to the Corporation used solely for public purposes, vehicles intended
exclusively for the conveyance free of charge of the injured, the sick
or the dead, and children’s perambulators or tricycles, should be
exempted from the levy of the tax.

The clause has been amended accordingly.

58. Clause 140 (Original clause 139).—The Committee feel that
exemption in respect of theatre-tax should be provided on the same
lines as in respect of the entertainments-tax except that no provision
need be made relating to deduction of expenses for any performance
or show.

The clause has been amended accordingly.

59. Clause 144 (Original clause 143).—The permission already
granted should become void only if the advertisement is materially
changed without the previous approval of the Commissioner.

The clause has been amended accordingly.

60. Clause 157 (Original clause 156).—The Committee feel that
eating and cooking utensils should not be distrained.

The clause has been amended accordingly.

61. Clause 164 (Original clause 163).—The Committee feel that no
remission or refund of water-tax need be allowed unless the person
concerned has applied in proper time for the stoppage of water-supply
to any land or building, or unless the Commission is otherwise
satisfied.

A proviso has been added to the clause accordingly.

62. Clause 171 (Original clause 170).—The proviso to the clause
has been recast to make the intention clear.

63. Clause 174 (Original clause 173).—The Committee feel that
all cases of writing off of irrecoverable debts should be reported by
the Commissioner to the Standing Committee.

The clause has been amended accordingly.

64. Clauses 177 and 181 (Original clauses 176 and 180).—These
clauses have been amended so as to delete the provision for the
exemption of any person or property or goods and have been made
applicable only to any class of persons or any class of property or
goods, as the case may be.
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65.. Clause 178 (Original clause 177).—The Committee feel that
the Central Government should be given the power to increase the
rate of terminal tax to not more than treble the rates specified in the
Schedule.

The clause has been amended accordingly.

66. Clause 200 (Original clause 199) .—The Committee feel that all
cases of transaction undertaken by the Commissioner under items
(a) and (b) should be reported by him to the Standing Committee
and the Corporation respectively.

Suitable provision has been inserted in the clause.

The other amendments made in thls clause are mea.nt to make the
intention clear.

‘

67. Clause 206 (Original clause 205).—The Committee feel that
the annual report of the Municipal Chief Auditor, along with a brief
statement of the action taken thereon, should be submitted by the
Commissioner to the Central Government.

The clause has been recast accordingly.

68. Clause 217 (Original clause 216).—The Committee feel that
the terms and conditions under which water may be supplied for
purposes other than domestic purposes should be laid down in the
bye-laws. i [

The clause has been recast accordingly.

69. Clause 225 (Original clause 224) .—The proviso to the clause
has been omitted, being unnecessary.

70. Clause 303 (Original clause 302).—The Committee feel that
previous sanction of the Standing Committee should be obtajned
before the Commissioner prohibits access to premises from any
particular public street carrying high speed vehicular traffic.

The clause has been amended accordingly.

71. Clause 334 (Original clause 333).—Sub-clause (1) (f) has
been omitted, being unnecessary.

72. Clause 337 (Original clause 336).—The Committee feel that
in the case of an application for the re-erection of building etc.,
which comes within the purview of clause 331 (b), the sanction of
the Commissioner should be communicated within a period of
thirty days.

The clause has been amended accordingly.

73. Clause 341 (Original clause 340).—The proviso has been omit-
ted, being unnecessary.



xiii
74. Clause 358 (Original clause 357).—The words “for any reason
whatsoever” are unnecessary and have been omitted.

75. Clause 369 (New clause).—The Committee feel that the Com-
missioner should be empowered to take suitable action for prevent-
Ing construction of insanitary huts or sheds.

The clause has been inserted accordingly.

76. Clause 373 (Original clause 371).—The Committee feel that
disinfection by plastering of building should also be provided.

The clause has been amended accordingly.

77. (Original clauses 375 and 376).—The Committee feel that the
provisions of these clauses may cause unnecessary hardship to
washermen.

The clauses have, therefore, been omitted.

78. Clause 407.—In sub-clause 2(a) the word “religious” has been
added before the word “festival”.

79. Clause 411.—The clause has been recast so as to make a pro-
vision to the effect that no animal or article shall be sold within a
distance of one hundred yards of any market without the permis-
sion of the Commissioner.

80. Clause 433.—The Committee feel that if it becomes necessary
for a person authorised by the Municipal Authorities to enter any
place by breaking open a door, gate, etc., he may do so, but he should
be accompanied by two witnesses of the locality, and all such cases
should be reported to the Standing Committee.

The clause has been recast accordingly.

81. Clause 435.—The clause has been amended so as to apply only
if the slaughter is in contravention of the provisions of the Act or
any bye-law made thereunder.

82. Clause 463.—As the clause creates a penal offence, the Com-
mittee feel that it should specify the punishment also.

The clause has been recast accordingly.

83. Clause 469.—The Committee are of the view that the magist-
rates should have the power to try offences under the other laws
also. '

The clause has been amended accordingly.
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84. Clause 473.—The amendment made in this clause is of a
drafting nature.

85. Clause 475.—The clause has been amended to cover attempts
to commit offences.

86. Clause 478.—Sub-clause (2) has been omitted, being unneces-
sary. '

87. Clause 490.—The Committee feel that the order for the super-
session of the Corporation should be laid on the Table of Parliament
and the wordings of sub-clause (2) (d) should be so amended as to
provide that the elections may be held before the expiration of that
period of supersession.

The clause has been amended accordingly.

88. Clause 507.—Item (c) has been revised to provide that only
such portion of the proceeds of the property tax shall be payable to
the gaon panchayat as the Coropration may determine, after deduct-
ing the cost of collection. '

89. Clause 510.—The Committee feel that the terms and condi-
tions of service of any employee transferred under this clause
should not be altered to his disadvantage without the previous
approval of the Central Government.

The clause has been suitably amended.

90. The Third Schedule.—The Committee feel that the amount of
tax leviable in respect of certain items is high and it has been
reduced in respect of two-wheeled labour carts, cycle rikshaw,
bicycle, camel, donkey, pig, she-buffalo and cows kept for milking.
The tax in respect of four-wheeled labour carts has been increased.

91. The Fourth Schedule.—The Committee feel that the classi-
fication of cinema theatres into class I and class II should be made
by bye-laws made in this behalf. .

“Circus” has been transferred to item 3.
The Schedule has been amended accordingly.

92. The Sixth Schedule.—The Committee consider that if any
building application is rejected,.only five per cent. of the tax should
be retained and the balance should be refunded.

The Schedule has been amended accordingly.
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93. The Ninth Schedule.—The period for the payment of the
arrears of tax after the receipt of the notice of sale, has been raised
to 10 days.

94. The Tenth Schedule.—The Committee feel that the rates of
terminal tax on goods had not been fixed on any rational basis and
recommend that the Government may take early action to rev:se
them.

95. The Eleventh Schedule.—The Committee feel that no licence
should be required for use of any premises for purposes of carrying
out any trade without the aid of mechanical or electrical power
relating to cloth yarn or leather printing, keeping of pan shop, tailor-
ing shop, carrying on trade of book-bmdxng, cane workmg, cycle
repairing etc.

The Schedule has been amended accordingly.

96. The Joint Committee recommend that the Bill as amended be
passed.
GOVIND BALLABH PANT,
New DeLHI ; Chairman,

The 11th November, 1957. Joint Committee.

1429 L. S..



Minutes of Dissent
I

The States Reorganisation Commission recommended Munictpal
Autonomy in the form of a Corporation as “the right and in fact the
only solution of the problem of Delhi State.”

The Delhi Municipal Corporation Bill, neither ensures autonomy
to the proposed Corporation nor extends its jurisdiction to the whole
of Delhi State.

Planned development of the state has been denied to the proposed
body and is to be undertaken by a nominated body of the Central
Government.

While the Mayor and Deputy Mayor, elected from amongst the
councillors have no more than decorative functions, the Commis-
sioner, a nominee of the Central Government, is sought to be entrust-
ed the entire executive power for the purpose of carrying out the
provisions of the proposed Act.

The powers acquired by the Central Government for direction
and control of the Corporation are to say the least arbitrary. That
this is sought to be done over and above the power to nominate the
chief executive, and to require of him not to undertake any work
unconnected with his office without the sanction of not only the
Corporation but also the Central Government, makes the autonomy
of the Corporation a farce.

In spite of loud homages that are paid by the Government to the
concept of decentralisation of power and the need to develop initia-
tive at the roots, the proposed bill is an essay in centralism. No
provision has been made for ward councils whereby the citizens of
a ward could have direct say in the direction of their own municipal
needs and affairs. The Gram Sabhas could meet this need in the
rural areas. These bodies could not only give better practical advice
but also undertake and execute the Corporation programmes for their
respective, areas.

To meet the deficiencies of the bill and to make it a democratic
measure that would bring out the best of the residents of the Delhi
State, the following provisions must be made and the bill amended
accordingly:—

1. New Delhi and the Cantonment area should be included in
the jurisdiction of the Corporation.
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2. All the functions of the proposed D.D.A. should be transe
ferred to the Corporation. A committee of the Corpora-
tion can carry on this task, with the help of experts who
may be appointed by the Central Government.

3. The Mayor should be empowered to execute all directions
of the Corporation, and all work be carried on in his
name. The Commissioner be appointed by.the Mayor,
and the terms of his service etc., be fixed by the Cor-
poration. As a safeguard it may be made obligatory
that the appointment be confirmed by UP.S.C. The
Commissioner may be dismissed by a majority vote of
the Corporation.

4. That the Corporation be free to undertake any programme
not against the provisions of this Act without the sanc-
tion of the Central Government.

5. That control on the Corporation be exercised through the
Parliament.

6. Provision be made for the Ward Councils and their election
take place simultaneously with the election of coun-
cillors.

7. Advice of Rural Committee be binding as regards taxes dis-
tinctly pertaining to the rural area.

8. All villages whether at present under District Board, or
Municipality or Notified Area Committee be included
in rural area for the purposes of the proposed Cor-

poration.
New DELHi; ARJUN SINGH BHADAURIA.
The 8th November, 19517. ] L

II

I am sorry that I have to submit this note of dissent on the report
of the Joint Committee on the Delhi Municipal Corporation Bill,
1957 and also The Delhi Development Bill, 1957. I believe that on
matters like the civic administration, there should be no room for
political considerations and we should approach the question only
from the point of view of giving more and more power to the pgople
so that they may play a dominant role in moulding the civic life of
the area concerned. This does not mean that the question of efficient
administration should be ignored. But in a democracy, where ulti-
mately the will of the people prevails, there is no reason to feel that
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if their representatives in larger sphere can discharge their duties
and responsibilities efficiently, the people at a lower level would not
be able to rise equal to the expectation.

I approach the problem entirely from this point of view. I am
glad to note that in the Joint Committee, full scope was given for
discussion of all suggestions, but still I am unable to agree on some
important matters. Following is a brief note indicating my disagree-
ment on some main points:—

(1) Exclusion of New Delhi—There is no justification to exclude
some portions of New Delhi from the jurisdiction of the proposed
Corporation. Even a proposal to limit it only to an area adjoining
the Rashtrapati Bhawan, Parliament House, and the Secretariat, if
at all it was needed, was not acceptable. It is argued that in the
beginning the Corporation should not be handicapped by carrying
a burden such as the Government buildings in this area which will
not be liable to taxation. This can very well be met by a suitable
grant from the Central Government instead of depriving all inhabit-
ants the right to participate in civic affairs.

In this connection I want to quote here the view of the States
Reorganisation Commission; on page 160 of the report they say:—

“Delhi is now an integrated and vast metropolis with urban
population of nearly a million and a half. From the
point of view of law and order, the social life of the
people, trade and commerce and common public utility
services, Old Delhi and New Delhi constitute an integ-
rated unit and it will be wholly unrealistic to draw a
line between the two.”

I am sorry that this important aspect has thoroughly been over-
looked and extraneous matters are brought into consideration. With-
out the inclusion of the entire New Delhi into the Delhi Corporation,
I think the Corporation will be regarded as “truncated” and “moth-
eaten” and a feeling is bound to grow that a distinction is being made
even amongst the citizens of one city and some privileged sections
are being protected. This will not be a happy development.

(2) Aldermen.—I am opposed to the introduction of aldermen into
the Corporation. This way of bringing men into elected bodies
through indirect methods of election ought to be discouraged in all
spheres more specially in civic matters where a representative is
required to come into direct contact with the people and has to look
to the day-to-day needs of his constituency. I also do not see any
ground to believe that men of outstanding ability will not be chosen



ki

by the people nor do I want to subscribe to the theory that persofis
who are afraid of approaching the people, for that matter direct
election, should be given any weightage like the one proposed to be
given in the bill. The alderman, as proposed in this bill, will enjoy
all rights of a councillor, even can be elected as a Mayor without
being responsible to the electorate. This practice which is a carry
over of the British administration should be stopped. This is hardly
a substitute for the demand to increase the strength of the Corpora-
tion to 100.

(3) Plural Member Constituencies.—It is proposed to introduce
plural member constituencies for the election of councillors, with
single distribution vote. While I have no serious objection to plural
constituencies in principle, I think that without cumulative vote, it
will be a negation of democracy and all sections’ of the community
might not get representation. Therefore I would advocate for cumu-
lative system of vote. If that is not acceptable, I wquld prefer single
member constituencies as is generally in vogue in the matter of
assembly and Parliament elections.

(4) Mayor and Deputy Mayor.—Although the term of the Mayor
and the Deputy Mayor is proposed to be one year, there is no ban
on the same person being elected to these posts again and again. It
will be-a sound principle in democracy to give opportunities to more
and more persons. I would therefore suggest an amendment to the
effect that no person can be elected as the Mayor or the Deputy
Mayor for more than two consecutive terms.

(5) Elected Ward Councils.—Although the Select Committee has
agreed to provide ward area committees in clause 39(40) of the bill,
I feel that it does not serve any purpose. I am of the opinion that
municipal administration should be brought as closer to the people
as possible and the people should be associated with the civic
affairs in all possible spheres. This would not only facilitate pro-
per discharge of civic duties, but would go a great way in creating
civic consciousness among the people. I had therefore suggested
constitution of elected ward councils of an advisory nature com-
prising of more than one ward.

I had made it clear that it would have no executive authority, but
the elected representatives of a still smaller population might sit
together along with the elected councillor of the area concerned to
discuss their problems in particular and the problems of the corpora-
tion as a whole and their views might be given such consideration
as may be thought necessary. This is all the more necessary in Delhi,
since in area, this will be the biggest corporation in our country and
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further because Delhi has been deprived of a State administration
The S.R.C. also suggested:—

“Municipal autonomy in the form of a Corporation which will
provide greater local autonomy than is the case in some
of the important federal capitals is the right and in fact
the only solution of the problem of Delhi State.”

In view of these, it is essential that such councils be provided in
the bill which will be a model not only to other federal capitals, but
even to other corporations in our country.

(6) Adult Education and Removal of Illiteracy.—I feel that a
municipality should take upon itself the responsibility of adult
education and removal of illiteracy within a limited period of time
and it should be one of its obligatory functions. I want to amend
clause 42 accordingly. At present, this is included as one of its
discretionary functions. I think a beginning should have been
made in Delhi where all other fac111t1es are available to make such

venture a success.

(7) Delhi Development Authority.—Since the Central Government
will have supervisory power and even give direction in matters con-
nected with the administration of Delhi Corporation, I am not satis-
fied with the idea of a separate Development authority.

New DEeLHi;
The 9th November, 1957. S. N. DWIVEDY.

III

The Delhi Municipal Corporation Bill as it has emerged from the
Select Committee is doubtless largely improved as compared to the
original. We also agree with our colleagues on the Committee that
the Corporation contemplated by the Bill shall be a great improve-
ment on the present situation of local self-government in Delhi areas

which is none too happy.

Nonetheless we are constrained to disagree with certain
features of the Bill. Looking from the angle of local self-government
as it at present exists in the Umon territory of Delhi, we may feel
that the Bill makes a big advance. 'But when one looks at it from the
angle that the people of Delhi have till recently enjoyed a legislature
and a Government of their own, which they were deprived of, con-
sequent upon reorganisation of States; one cannot escape the feeling
that the contemplated Corporation does not rise to either the expec-
tations so long nursed by the people or the promises made to them
at the time of reorganisation.
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The States Reorganisation Commission was of the firm opinion
that—

“®
.

. municipal autonomy in the form of a Corporation,
which will provide greater local autonomy than is the
case in some of the important federal capitals, is the
right and in fact the only solution of the problem of
Delhi State.”

(S.R.C. Report, para 593, page 161.)

Delhi was denied a democratic set-up, but was promised a Cor-
poration with “greater local autonomy than is the case in some of
the important federal capitals”.

This basic factor governs our disagreement with certain features
of the Bill. Hence this note.

Jurisdiction of the Corporation

The exclusion of Delhi Cantonment and New Delhi areas from
the jurisdiction of the contemplated Corporation and more parti-
cularly the separation of New Delhi area has not only no
rationale behind it but is positively harmful to the growth of civic
life. All authorities are agreed that this separation is artificial and
should be done away with. The S.R.C. Report says:

“From the point of view of law and order, the social life of
the people, trade and commerce and common public
utility services, Old Delhi and New Delhi now consti-
tute one integrated unit and it will be wholly unrealis-
tic to draw a line between the two.”

(S.R.C. Report, para 588, page 160.)

The Jaundice Committee, appointed in 1956 to enquire into the
causes of the outbreak -of jaundice in that year, says the following:

“For the satisfactory and efficient maintenance of public
utilities like roads, sewers, distribution system for
water, and in the interest of comprehensive and eco-
nomic planning in all spheres of civic activities, a

7 unitary authority, having control over the whole area,
will certainly be able to do much more than what each
unit of several authorities can accomplish with limit-
ed resources and inadequate technical personnel.”

(Jaundice Committee Report, para 90, page 41.)

Even the Delhi Municipal Organisation Enquiry Committee
(1946) recommended the establishment of a Corporation including
New Delhi.
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The Government argument is two-fold that the area is largely
occupied by Government employees and that here largely Govern-
ment property is situated. It. will not fetch much income to the
Corporation and the Government employees shall not be able to
contest. But neither argument is convincing.

Alongside of the Government property with an assessed tax of
Rs. 75 lakhs there are private buildings in New Delhi whose assess-
ed tax amounts to Rs. 18 lakhs.

~ As regards Government employees, they have regular colonies
in the area under the contemplated Corporation. They will all
exercise vote without presumably the right to contest. And when
Government employees exercise their vote in Parliamentary elec-
tions without of course any right to contest and when under clause
506 of the contemplated Bill they will vote for persons of their
choice for the electoral college to elect members of Rajya Sabha;
we do not understand why they should be deprived of a vote of
civic elections even though they might not contest the elections.

We therefore strongly feel that this separation of New Delhi is
artificial and unjustified. We recommend a unified local authorities

for the entire area. .

Powers of the Corporation Loy

Here again we cannot reconcile with the obvious contradiction in
the approach that concedes the transport and the electricity under-
takings to the contemplated Corporation while certain other social
service departments are denied to it. We do not consider that Delhi
Municipal Corporation is merely a ‘local body’, we want that it
should be the “metropolitan authority” of the capital of a great
country in the world.

Even the States Reorganisation Commission contemplated that
“slum clearance, reconstruction, city planning, recreation, transpor-
tation, and primary and secondary education” all fall in the domain
of municipal enterprise.

And above all the Corporation of a great city that has been de-
prived of a democratic state set-up could and in our opinion should
be entrusted with more powers.

There was a suggestion that such departments like weights and
measures and shops and establishments should be handed over to

the Corporation. We think there should be no difficulty in doing
that.

But we feel that Secondary Education and Health Administra-
tion should also be integrated with the primary education and
sanitation under the Corporation. If the Government of India only
divert the finances to the Corporation that they are at present



spending on Health, Administration and Secondary Educatiofl,
ther is no reason why the Corporation should not be able to manage
the affairs.

We are afraid that in the name of, we do not know what, an
attempt is made to bifurcate the Primary and Secondary Education,
sanitation and medical aid and city improvement and city develop-
ment. If Primary Edueation, sanitation and city improvement or
slum clearance are with the Corporation, Secondary Education,
medical aid and Delhi development are under different authorities
under the Union Government. As regards Delhi Development
Authority, our views are contained in the note on the report on that
Bill separately. This bifurcation specially in the field of health
services is really harmful. That is why even the Bhore Committee
(1946) suggested a scheme for “modern health administration for a
Municipal Corporation such as Calcutta, Bombay, etc.” (See Vol. III,
page 107). This model scheme unified within the Corporation all
the branches of health and sanitation including hospitals and dis-
pensaries, public health, engineering, environmental hygiene,
_ maternity and child welfare, school health, industrial health, water
supply, sewage disposal, regulation of markets and eating houses,
roads and lighting, special health services like control of venerial
diseases, Malaria, Tuberculosis and mental hygiene, notification and
control of communicable diseases and even administration of auxi-
liary services.

Such is the integrated scheme of modern health administration
for a Corporation.

Why could it not be tried in the metropolis of India? To those
‘critics’ of Local Self-Government who only apprehend inefficiency
if Corporation is to look after the civic health we commend the
note of Shri P. N. Sapru (now our distinguished colleague in Rajya
Sabha) to the Bhore Committee Report (Vol. II, page 334). In his
stout defence of the local self-government he asserts emphatically
that “an experiment should not be tried which would strike at the
very foundations of local self-government.” He has suggested for
Delhi an “autonomous Corporation” as the “supreme governing body
for the area concerned” with a “Standing Health Committee” and
such other committees with delegated powers.

We are also unable to see our way to appreciate the more or
less complete bifurcation of the executive and deliberative functions
of the Corporation. We find the Commissioner to be the supreme
executive officer and the Mayor only a titular dignitary. While the
Corporation is directly responsible to the people by virtue of the
councillors being elected on adult franchise, it has no direct execu-
tive control over the affairs. This must cause friction and lead to
inefficiency.

1429 L. 8. .
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We strongly feel that neither the combination of executive and
deliberative functions in the older set up in Delhi was the cause of
all the ills of municipal administration nor the contemplated more
or less complete separation of the two will be the remedy for those
ills. A balance has to be struck in the interest of both democracy
and efficiency.

Tokyo's metropolitan authority eloquently suggests that the
Mayor could be the executive head, and the two functions in spite
of their so-called distinct nature are not really so much separate or
divorced in character as to necessitate a sort of bifurcation. Demo-
cracy and bureaucracy could not be equated and assigned more
or less different fields of activity. Democracy has to be the govern-
ing authority.

We, therefore, feel that the Bill needs revision in this respect.
Even if the Mayor is to continue as the titular dignitary, the Chair-
man of the Standing Committee could be made the executive head
of the Corporation.

Authorities under the Corporation

We very strong feel that the Education Committee, the Health
Committee and the Rural Areas Committee should be authorities
under the Corporation. These Committees have distinct and major
civic functions to discharge. Only when they are raised to the
status of authorities under the Corporation, will they have suffi-
cient scope and power to discharge the respective obligations.

Even as regards the composition of the Transport, the Electricity
and Water supply and Sewage Committee we have to differ with
some of our colleagues on the Committee. While we concede the
indispensability of the expert official element in this Committee, we
strongly feel that the representation of the Corporation on these
Committees should be increased substantially. We are not satisfied
with the amended position that after the second municipal election
the Central Government may review the position with an aim to
increase the elected representation upto six among a total of 9
members.

Aldermen and Mode of Election |

We are unable to reconcile ourselves to the proposal of introduc-
ing indirectly elected element in an otherwise directly elected Cor-
poration. When the democratic method is approved to be the best
judge of talent, why have the provision for aldermen. Much more
so are we not agreeable to the indirectly elected element being
treated on an equal footing with the directly elected Committees.

As regards the mode of election we stand for the system of
plural Constituencies and cumulative voting as obtaining in
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Bombay Corporation. The Committee have accepted Plural wards
but are not agreeable to cumulative vote. We feel that cumulative
voting system is next best after the proportional representation on
the basis of single transferable vote. This system has worked very
well in Bombay and could with benefit be introduced in Delhi.

Municipal Funds and Taxation

In this connection we appreciate the fact that the Committee has
been guided by the desire to provide as many funds as possible to
the Corporation. That is why they have suggested a rational termi-
nal tax structure to be worked out later and also allocation of funds
from the returns of stamp duty and so on. Nevertheless we feel
that the Tax structure needs a revision from the point of view of
progressive taxation and relief to the Jower income groups. Even
the Local Finance Enquiry Committee (1951) is in favour of a pro-
gressive scale for property tax adoptable at the discretion of the
Corporation concerned. (Paragraph 181, page 74). As regards
exemptions to lower income groups even the Taxation Enquiry Com-
mittee recommended such an exemption firstly on the basis of a
standard of living that deserves exemption and secondly because in
these cases the cost of collection is out of proportion to the actual
yield of collection. We see that property with an assessment of a
hundred rupees might be exempted according to the amended bill,
but we feel the exemption limit is very low.

We also feel that the other taxes like the Professional Tax should
be graduated with exemptions for lower income groups. Only a
graduated tax is rational in a society that allows mmjor unevenness
in incomes and standards.

. The other point that we wish to make in this connection is that
complete immunity from taxation enjoyed by Government property
looks a bit incongruous with the democratic set up in the country.
Even the Local Finance Enquiry Committee was opposed to this in
principle while conceding that if the Union Government property is
to continue to enjoy the immunity an equivalent grant has to be
provided to the local body. (Paras. 560 and 561, page 197).

The Local Finance Enquiry Committee has also objected to the
exemption, of Central Govt. property from betterment charge. If
this is to continue, the Committee wants it to be compensated by
an equivalent grant. (Para 563, page 198).

Another point that we wish to make out in this regard is that
the experience is that every time only new taxes are levied and old
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.ones are not reviewed. The taxes are thus piled up to the dis-
advantage of lower groups. Even the scheme of the present Bill
suggests fresh taxes like say the Fire Tax that will be an obligatory
tax. ’

What we suggest is that a periodical enquiry and review and
maest certainly one immediately, is very necessary to go into the tax
structure as a whole, the returns from various strata, the difficulties
of the poor and the capacities of the rich, the collection machinery,
its cost and its defects etc. On the basis of such an enquiry the
adjustments in the rates should be made even in the case of old
taxes so that the poor strata do not feel the burden and the more
‘fortunate’ ones contribute effectively for the development of the
civic life and amenities.

Such are our views concerning some of the aspects of the very
scheme of the Bill.

We commend them for the consideration of the two Houses of
Parliament.

: ! PRATAP SINGH DAULATA.
; RENU CHAKRAVARTTY.
New DeLHi; RAJ BAHADUR GOUR.

The 9th November, 1957. NARSING RAO DESHMUKH.
v

The Delhi Municipal Corporation Bill as it has come out of the
Joint Committee, has fallen short of the expectations of all con-
cerned particularly the people of Delhi.

The States Reorganization Commission most emphatically sug-
gested a unified high powered democratic Corporation both for
Delhi and New Delhi. To exclude New Delhi from the purview of
the Corporation on the ground that there are large number of Gov-
ernment buildings and that mostly Government officials reside
there does not appeal to me. It is not the Government servants
alone that form the population of New Delhi. There are the family
members of the Government Officials and their servants besides
shop keepers, businessmen and others doing various jobs. To def-
ranchise them for the purpose of civic administration is most un-
democratic, when they exercise their voting right in the General
Election while electing their representatives to the Parliament.

When New Delhi will have to depend on the Corporation for its
supply of water and electricity and when a common transport sys-
tem would be working, it will not be wise to exclude New Delhi
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from the orbit of the Corporation. After all, New Delhi and Old
Delhi form one city. After the old Moghul walls are demolished,
it is difficult to distinguish where where New Delhi ends and
where old Delhi begins. For all purposes both together should be
called ‘Delhi’, as we are so proud of its name. “New Delhi” is
an imperial coinage and reminds our bondage.

The proposal to set up a separate statutory body for the develop-
ment of Delhi as proposed by the Delhi Development bill is a
retrograde measure in my opinion. It will create good deal of
confusion and conflict of authority. Development of Delhi should
be a part of the various activities of the Delhi Corporation. The
argument that burdening the Corporation with this work will
stunt its growth, is not convincing; on the other hand it will create
great enthusiasm which is so much needed for the successful work-
ing of the Corporation.

New DEeLHI;

The 11th November, 1957. P. K. DEO

\'

Ever since the abolition of Democratic Set-Up in Delhi, there has
been general disappointment and frustration among the people of
Delhi. They have been, however, looking forward with high expec-
tations towards the formation of a full-fledged integrated and demo-
cratic civic administration though it could not be a substitute for a
democratic set-up at State level. This disappointment of all con-
cerned has become even more marked after the introduction of the
Corporation Bill which does not at all fulfil the aspirations of the
people either in respect of composition, jurisdiction or in regard to
powers and functions. The utility, scope and powers of the various
provisions of the Bill have, in the absence of legislature to be con-
sidered in a different context from a corporation coming in an ordi-
nary way. Even the Territorial Council Bill for the territory of
Himachal Pradesh and Manipur is better, at least in its scope, powers
and functions. I am sorry to observe that the Bill is suffering from
major defects in certain respects and is rather antiquated and
bureaucratic in approach and is not consonant with the spirit of the
report of the States Reorganisation Commission.

Some of the areas of New Delhi and the whole of cantonment have
been excluded from the limits of Corporation for no valid reasons.
Apprehensions of fall in the standard of services and inadequacy of
funds appear to be the sole consideration for resorting to such a
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retrograde step. The fears are more imaginary than real. Mainte-
nance of essential services, e.g. water, sewage and electricity will
largely depend upon the efficient working of the controlling autho-
‘rity, e.g. Joint Water end Sewage Board and Delhi State Electri-
city Board which will form part of the proposed Corporation. Simi-
Jarly the Union Government will be subsidising the New Delhi
Municipal Committee which will obviously be a liability. The
Union Government can easily or conveniently pay a specific grant
to the Corporation for defraying the expenditure on municipal ser-
vices in the area now proposed to be excluded, and the Corporation
will naturally require much less financial support than a small body
for this purpose. Consistent with the avowed policy of integrated
administration, economy and efficiency and principal of local demo-
cracy, it was expected that no area of the Union Territory and the
work of Development would be excluded from the purview of the
Corporation.

3. The existence of Delhi Development Authority as a separate
body working along side the Corporation has not been liked by any-
body. I can easily foresee that it would be rather difficult for the
Delhi Development Authority to function smoothly to achieve their
object when the services on which development plans will hinge
will be controlled and administered by the Corporation. I am un-
able to understand the utility of a separate Authority when the basic
function of preparing a Master Plan will continue to be performed by
the Union Government and also when Development projects will
largely be carried out by the Central Public Works Department
directly. Even the States Reorganisation Commission report, the
shelter of which was taken to abolish the democratic set up in Delhi,
had recommended that urban problems such as Slum Clearance, Re-
construction and City Planning all fall within the domain of Muni-
cipal enterprise. Abolition of all other authorities to establish an
unified administration in the interests of economy and efficiency
could only be the practical approach. It is argued that Develop-
ment will involve heavy financial burden which the Corporation
may not be able to bear. This appears to be a falacious argument.
The correct answer lies in setting up a Statutory Improvement and
Development Committee under the Corporation on the lines of the
Electricity and Transport authorities and the Union Government
can conveniently advance loans/grants to the Corporation instead
of to the Delhi Development Authority for the specific purpose.
This will not only be legitimate but also ensure coordination and
smooth progress of the development projects. Delays which have
an adverse psychological effect on the municipal populations  and
their representatives and thus engender in them a spirit of apathy
and helplessness will be inevitable, rather the order of the day, if
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the Delhi Development Authority is allowed to function as a sepa-
rate body.

4. The provision of Medical and Health Services and preuniver-
sity education should be the function and responsibility of the Corpo-
ration as these facilities concern and relate to the daily life and
needs of the people. Had there been a democratic - set-up at the
State level, the position would have been different. In the absence
of any such popular set-up, it is but essential that all such func-
tions as contribute to the people’s welfare should be entrusted to a
representative body responsible to the people, and not to a bureau-
cratic machinery.

5. To meet the running expenditure resulting from the above
mentioned additional functions, the sources of revenues like Stamps,
Registration, Sales Tax, Land Revenue should also be made avail-
able to the Corporation as the income derived therefrom should
legitimately be spent on the health and welfare of the people of
Delhi.

6. To avoid wasteful expenditure on the collection by levy of
taxes like Motor Vehicles, Entertainment and Betting Taxes, which
will be done by the Government, the responsibility should be
entrusted to the Corporation as it is envisaged to pass on the entire
proceeds to the Corporation. This will not only be an economical
and efficient arrangement but also ensure a more proper and effec-
tive control and collection of the legitimate dues.

7. I am constrained to observe that even the Bombay Corpora-
tion Model has not been strictly followed in the matter of formation
of Committees for such important and basic functions as Education,
City Improvement, Health. @ Unless they are given statutory
character as in Bombay, it will be wishful thinking to expect effective
and better results from them. On the same analogy Rural Areas
Committee should be given a statutory status. It is really strange
that this Committee has been specifically mentioned in the Bill but
no powers and responsibilities have been assigned to it like other
Statutory Committees. In fact this Committee should be given a
statutory character and be made responsible for all matters relating
to rural areas, including the work of Development and the adminis-

tration of Panchayat Raj etc.

8. Above all, provision of nominations by the Government on the
Statutory Bodies like, Electricity, Water Supply and Sewage and
Transport Committees has negatived elected representatives on tl.m?m.
This is not only a retrograde step but an indefensible provision
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which does not exist even in Bombay Corporation Act which is the
model adopted in framing the Delhi Corporation Bill.

9. It is also suggested that the administration of Acts like Shops
& Establishment, Weights and Measures should be entrusted to the
Corporaton as they relate to subjects a kin to licensing of trades,
regulation of markets etc.

10. Last but not the least important is the concentration of powers
in the hands of the Municipal Commissioner. = The chief elected
representatives i.e. Mayor/Deputy Mayor and Chairmen of various
Committees have been reduced to mere figure-heads. The least that
can be said about this is that in the present age of democracy it is
an anachronism which should be removed. It is inconsistent to
combine universal adult suffrage and autonomy with any high
degree of regulation, control and interference by bureaucracy. The
ultimate success of democracy will depend on the successful estab-
lishment and operation of virile and really democratic institutions
at the local level, the growth of which is bound to be impeded if a
distrust in the elected representative is displayed in this manner.

In the present political situation obtaining in Delhi, the proposed
Corporation will, in a nut-shell, be a mere show-piece of democracy
and will in no way fulfil the aspirations of the people of Delhi among
whom feelings of frustration and disappointment have already set
in,

New DELHI, BRAHM PERKASH
The 9th November, 1957.



THE DELHI MUNICIPAL CORPORATION BILL, 1957

. ARRANGEMENT OF CLAUSES

CHAPTER 1
PRELIMINARY

CLAuses

1. Short title, extent and commencement.
2. Definitions.

CHAPTER 1I
THE CORPORATION
Constitution of the Corporation

3.  Establishment of the Corporation.
4 Term of office of councillors and aldermen.
Election of councillors and aldermen
5. Delimitation of wards..
6. Power to alter or amend delimitation orders.
1. Electors and electoral rolls.
8. Qualifications for councillorship.
9. Disqualifications for membership of Corporation.
10. Right to vote.
11. General elections of councillors.
12. Filling of casual vacancies in councillorship. )
13. Election of aldermen. )
14. Publication of results of elections.

Disputes regarding elections

15. Election petitions.

16. Relief that may be claimed by the petitioner.

17. Grounds for declaring elections to be void.

18. Procedure to be followed by the district judge.

18.  Decision,of the district judge. o
20. Procedure in case of equality of votes.

21.  Finality of decisions.

Corrupt practices and electoral offences

22. Corrupt practices.
23. Maintenance of secrecy of voting.
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24.

25.

26.
217.
28.
29.

30.

31.

32.
33.
34.

35.
36.

317.
38.

39.
40.

41.
42.
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(1)

Officers, etc., at elections not to act for candidates or to
influence voting. ‘

Prohibition of canvassing in or near polling station and of
public meeting on election day.

Penalty for disorderly conduct in or near polling station.
Penalty for misconduct at the polling station.
Breaches of official duty in connection with election.

Removal of ballot papers from polling station to be an
offence.

Other offences and penalties therefor.
Power to make rules’

Power to make rules regulating the election of councillors
and aldermen.

Councillors and uldermen

Oath or affirmation by councillors and aldermen.
Vacation of seats.
Payment of allowances to councillors and aldermen.

Mayor and Deputy Mayor

Annual election of Mayor and Deputy Mayor.

Term of office «f the Mayor and Deputy Mayor and
facilities and privileges of the Mayor.

Discharge of functions of the Mayor by the Deputy Mayor.
Resignation of Mayor and Deputy Mayor.

Committees of the Corporation

Rural Areas Committee and Education Committee.
Special and ad hoc committees and ward committees, etc.

CHAPTER III
FuNcTioNs oF THE CORPORATION

_General powers of the Corporation.

Obligatory functions of the Corporation.
Discretionary functions of the Corporation.
CHAPTER 1V
MUNICIPAL AUTHORITIES UNDER THE CORPORATION
Municipal authorities
Enumeration of municipal authorities.

The Standing Committee

Constitution of the Standing Committee.
Casual vacancies.
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47.

48.
49.

{ il )

Chairman and Deputy Chairman of the Standing
Committee.

Resignation of Chairman and members of the Standing
‘Committee. ‘

Functions of the Standing Committee.

The Delhi Electric Supply Committee, the Delhi Transport Com-
mittee and the Delhi Water Supply and Sewage Disposal Committee

50.
51.
52.
53.

a4
55.
56.
57.

58.
59.

Constitution of the Delhi Electric Supply Committee, ete.
Filling up of vacancies.
Application of sections 47 and 48.

Functions of the Delhi Electric Supply. Committee, the
Delhi Transport Committee and the Delhi Water Supply
and Sewage Disposal Committee.

The Commissioner.

Appointment, ete.,, of the Commissioner.
Salary and allowances of the Commissioner.
Leave of absence of Commissioner.

Appointment of officiating Commissioner in case of death,
resignation or removal of Commissioner.

Service regulations of Commissioner.
Functions of the Commissioner.

The General Manager (Electricity) and the General Manager

0.
61.
62.
63.
64.

(Transport)

- -

Appointment, etc.,, of the General Managers.
Salary and allowances of General Managers.
Leave of absence to the General nagers, etc.
Service regulations of the General Managers.
Functions of the General Managers.

Miscellaneous provisions relating to the various municipal

65.
66.

617.
68.

69.
70.

1.

authorities.

Appointment of sub-committees by the various committees.

Commissioner and General Managers not to be interested
in any contract, etc., with the Corporation.

Vacation of seats by members of committees.

Committees to continue in office till new committees are

constituted.

Power of Corporation to call for extracts of proceedings
from the committees.

Power of Corpbration to require the Commissioner, etc., to
produce documents and furnish returns, reports, ete.

Exercise of powers to be subject to sanction.
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72.
73.
74.
7s.
76.
1.
78.
79.

80.

81. -

82.

tiv) PR
CHAPTER V
PROCEDURE

Tra;waction of business by the Corporation

Meetings.

First meeting of the Corporation after general election.
Notice of meetings and business.

Quorum.

Presiding officer.

Presiding officer at meeting for the election of Mayor.
Method of deciding questions.

Maintenance of order at, and admission of public to, meet-
ings; withdrawal and suspension of councillors and
aldermen. .

Councillors or aldermen not to vote on matter in which
they are interested.

Right to attend meetings of the Corporation and its com-
mittees, etc.,, and right of councillors and aldermen to
ask questions in relation to the municipal government of
Delhi.

Power to make regulations.

Transaction of business by Standing and other committees

83.
84.

85.
86
87.

91.
92.

Presiding officers at meetings of the Standing and other
co ttees.

Conduct of business at meetings of Standing and other
committees.
Minutes and reports of proceedings
Keeping o®minutes and proceedings.

Circulation of minutes and inspection of minutes and
reports of proceedings.

Forwarding minutes and reports of proceedings to the
Administrator. &

Validation
Validation of proceedings, etc. o

CHAPTER VI
MUNICIPAL OFFICERS AND OTHER MUNICIPAL EMPLOYEES

Appointment of certain officers.

SchedtL;le of permanent posts and creation of temporary
posts.

Restriction on employment of permanent officers and other
employees.

Power to make appointments.
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93.

95.

o,

98.

99.
100.
101.
102.

103.
104.

105.
106.

107.

108,

109.
110.
111.

112.

113.

tv)

Officers and other employees not to undertake any extra-
neous work.

Officers and other employees not to be interested in any
contract, etc., with the Corporation.

Punishment for municipal officers and other employees.

Consultation with the Union Public Service Commission.

Power of Commission to make regulations and reference to
the Central Government in case of difference between the
Commission and the Corporation.

Power of Corporation to make regulations.

CHAPTER VII
REVENUE AND EXPENDITURE
The Municipal Fund

Constitution of the Municipal Fund.
Municipal Fund to be kept in the State Bank of India.
Operation of the Accounts.

Payments not to be made unless covered by a budget-
grant.

Duty of persons signing cheques.

Procedure when money not covered by a budget-grant is
expended.

Application of Municipal Fund.

Temporary payments from the Municipal Fund for works
urgently required for the public service.

Transfer of surplus moneys 'from one account to another
and investment thereof.

Special funds
Constitution of special funds.
Budget estimates

Adoption of budget estimates.
Power of Corporation to alter budget estimates.

Power of Corporation to re-adjust income and expenditure
during the year.

Provisions as to unexpended budget-grant
CHAPTER VIII

TAXATION

Levy of taxes
Taxes to be imposed by the Corporation under this Act.
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114.
115.

116.
117.

118.
119.
120.
121.

122.
123.

124.
125.
126.
127.
128.
129.
130.
131.

132.

133.
134.

135.

136.
137,
138.
139.

140.
141.

(vi) .
Property taxes

Components and rates of property taxes.

Premises in respect of which property taxes are to be
levied. :

Determination of rateable value of lands and buildings
assessable to property taxes.

Charge by measurement in lieu of water tax in certain
cases.

Special rates of scavenging tax in certain cases.

Taxation of Union properties.

Incidence of property taxes.

Apportionment of liability for property taxes when the
premises assessed are let or sub-let.

Recovery of property taxes from occupiers.

Property taxes a first- charge on premises on which they
are assessed.

Assessment list.

Evidential value of assessment list.
Amendment of assessment list.

Preparation of new assessment list.

Notice of transfers.

Notice of erection of building, etc.

Notice of demolition or removal of building.

Power of Commissioner to call for information .and returns
and to enter and inspect premises.

Premises owned by‘, or let to, two or more persons in seve-
ralty to be ordinarily assessed as one proparty.

Assessment in case of amalgamation of premises.

Power of Commissioner to assess separately out-houses and
portions of buildings.

Power of Commissioner to employ valuers.

Tax on vehicles and animals

Tax on certain vehicles and animals and rates thereof.
The tax on whom leviable. )
Tax when payable.

Power of Commissioner to compound with livery stable
keeper, etc., for tax.

Theatre-tax

Theatre-tax.
Liability to pay theatre-tax.
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Tax on advertisements other than advertisements published in the

CLAUSES

142.
143.

144.

145.
146.

147.

148.

- newspapers

Tax on advertisements.

Prohibition of advertisements without written permission
of the Commissioner.

Permission of the Commissioner to become void in certain
cases.

Presumption in case of contravention.
Power of Commissioner in case of contravention.

Duty on transfer of property

Duty on transfer of property and method of assessment
thereof.

Provisions applicable on the introduction of transfer duty.

Tax on buildings payable along with the application for sanction of

149.

150.

151.

" 152,
153.
154.
155.
156.
157.
158.

159.
160.
161.

162.

163.
164.
165.

building plans
Tax on building applications.

Other taxes
Imposition of other taxes.
Supplementary taration

Supplementary taxation.
ﬁg-;;nent and recovery of taxes
Time and manner of payment of taxes.
Presentation of bill.
Notice of demand and notice-fee.
Penalty in case of default of payment of taxes.
Recovery of tax.
Distress.

Disposal of distrained property and attachment and sale
of immovable property.

Recovery from a person about to leave Delhi.
Power to institute suit for recovery.

Power of seizure of vehicles and animals, in case of non-
payment of tax thereon.

Occupiers may be required to pay rent towards satisfaction
of property taxes.

B

Remission and refund
Demolition, etc., of buitdings.
Remission or refund of tax.

Power to require entry in assessment list of details of
buildings.
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166.

167.
168.

169.
170.
171.

172.

173.
174.
175.
176.
177.

178.
179.
180.

181.
182.

183.

(vill) e

Notice to be given of the circumstances in which remission
or refund is claimed.

What buildings, etc., are to be deemed vacant.

Notice to be given of every occupation of vacant land or
building.

Appeals

Appeal against assessment, etc.
Conditions of right to appeal.
Finality of appellate orders.

Mizscellaneous provisions relating to taxation

Power to inspect for purposes of determining rateable value
or tax.

Composition.

Irrecoverable debts.

Obligation to disclose liability.

Immaterial error not to affect liability.

General power of exemption.

Terminal taxes on goods

Terminal tax on goods carried by railway or road.
Recovery of terminal taxes.

Payment by the Central Government to the Corporation
and other local authorities.

Power of exemption.

Powers and liabilities of persons authorised to collect ter-
minal taxes.

Power to make rules.

Taxes on motor vehicles and tares on entertainment and betting

184.

185.
186.
187.
188.
189.
190.

Central Government to pay proceeds of motor vehicles tax
and entertainment and betting taxes to Corporation.

CHAPTER IX

BoRROWING

Power of Corporation to borrow.

Time for repayment of money borrowed under section 185.
Form and effect of debentures.

Payment to survivors of joint payees.

Receipt by joint holders for interest or dividend.
Maintenance and investment of sinking funds,



(ix)

CLAvUSES
191.  Application of sinking funds.
192. Annual statement by Commissioner.
193. Power of Corporation to consolidate loans.
194. Priority of payments for interest and repayment of loans
over other payments.
195. Attachment of Municipal Fund for recovery of money
borrowed from Government.
196. Power to make regulations.
CHAPTER X
PROPERTY AND CONTRACTS
Property
197.  Acgquisition of property.
198.  Acquisition of immovable property by agreement.
199. Procedure when immovable property cannot be acquired
By agreement.
200. Disposal of property.
’ ‘ Contracts
201. Contracts by the Corporation.
202. Procedure for making contracts.
203. Mode of executing contracts.
CHAPTER XI
ACCOUNTS AND AUDIT
Scrutiny and audit of accounts
204.  Accounts to be kept.
205. Scrutiny of accounts by Municipal Chief Auditor and by
the Standing Committee.
206. Report by the Municipal Chief Auditor.
207.  Special audit at the direction of the Central Government.
Powers and duties of the Municipal Chief Auditor
208.  Procedure to be followed by the Municipal Chief Auditor.
209. Power of Municipal Chief Auditor to make queries, etc.,
and call for returns, etc.
CHAPTER XII
WATER SUPPLY, DRAINAGE AND SEWAGE DISPOSAL
General
210.  Definitions.
211.  Power to require Corporation to carry out surveys and
formulate proposals.
212. Power to construct additional works.
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213.
214.

215.
216.

217.
218.
219.
220.

221.
222,
223.
224.
225.

226.
221.
228.
229.
230.
231.
232.

234,
235,
236.

237.
238.

239
240.
241.
242.

243.

(x)
Water supply

Functions in relation to water supplies.

Water supplied for domestic purposes not to be used for
non-domestic purposes.

Purity of water for domestic purposes.

Supply of water for domestic purposes not to include any
supply for certain specified purposes.

Power to supply water for non-domestic purposes.

Use of water for extiniguishing fire.

Power to require wdter supply to be taken.

New premises not to be occupied without arrangement for
water supply. .

Public gratuitous water supply. hd
Power to lay mains.

Power to lay service pipes, etc. -
Provision of fire hydrants.

Power of Corporation to require owners of premises to set
up pumps, etc.

Supply of water.

Laying of supply pipes, etc.

Power to require separate service pipes.
Stopcocks.

Power of Commissioner to provide meters.
Presumption as to correctness of meters.
Prohibition of waste or misuse of water.

Power to enter premises to detect waste or misuse of
water.

Power to test water fittings.

Power to close or restrict use of water from polluted
source of supply.

Water pipes, etc., not to be placed where water will be
polluted.

Power to cut off private water supply or to tarn off ‘water.

Joint and several liability of owners and occupiers for
offence in relation to water supply.

~ Drdinage and sewerage
Public drains, etc., to vest in the Corporation.
Control of drains and sewage disposal works.
Certain matters not to be passed into municipal drains.

Application by owners and occupiers to drain into
municipal drains.

Drainage of undrained premises.
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44
245.

248.

247.
248.
249.

250.

251.
252,
253,
254.
255,
236.
257.
258
259,

260.

261.
262.
263.
264.
265.
266.

287 .

(xi)

New premises not to be erected without drains.

Power to drain group or block of premises by combined
operation.

Power of Commissioner to close or limit the use of private
drains in certain cases.

Use of a drain by a person other than the owner.
Sewage and rain- water drains to be distinct.

Power of Commissioner to require owner to carry out
certain works for satisfactory drainage.

Disposal of sewage

Apé)ointment of places for the emptying of drains and
isposal of sewage.

. Miscellaneous
Connection with water works and drains not to be made
witkout permission.

Buildings, railways and private streets not to be erected
or constructed over drains or water works without per-
mission.

Rights of user of property for aqueducts, lines, etc.

Power of owner of premises to place pipes and drains
through land belonging to other persons.

Power to require railway level, etc., to be raised or
lowered.

Power of Commissioner to execute work after giving notice
to the person liable.

Power of Commissioner to affix shafts, etc., for ventilation
of drain or cesspool.

Power of Commissioner to examine and test drains, etc,,
believed to be defective.

Bulk supply of water to the New Delhi Municipal Com-
mittee and the Military Engineer Services, Delhi Can-
tonment.

New Delhi Municipal Committee and the Military Engineer
Services to pay actual cost of supply of water.

Provisional collecting rate,

Final settlement of accounts.
Supply of meters. )
Testing of meters.

Disposal of sewage of New Delhi.

New Delhi Municipal Committee to pa'y cost of disposal
, of sewage.

Manner of payment by the New Delhi Municipal Com-
mittee of proportion of cost of disposal of sewage.
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268.

269.
270.

271.
272.
273.

274.
275.
276.
271.

278.
279.
280. .

281.
282.

283.
284.

285.
2886.

287.
288.
289.
290.
291,
292.

(xil)

Disputes as to liability for payments to or by the Cor-
poration.

Summary recovery of sums due from the New Delhi
Municipal Committee or the Military Engineer Services.

Corporation not to give up certain works, etc., without per-
mission of the Central Government.

Employment of Government agencies for repairs, etc.
Work to be done by licensed plumber.
Prohibition of certain acts.

CHAPTER XIII

‘ELECTRICITY SUPPLY

Definitions.
Functions in relation to electricity supply.
Additional functions in relation to electricity supply.

Corporation to have gowers and obligations of licensee
under Act 9 of 1910.

Power to construct or acquire new undertakings, etc.
Power of carrying out, renewing and repairing works.

Restriction on building and other acts interfering with the
works of Undertaking.

Power of Corporation to make arrangements with
licensees. '

Restriction on establishment of new generating stations or

major additions to or replacement of plant in generating
stations.

Charges for supply of electricity.

Bulk supply of electricity to the New Delhi Municipal
Committee and Military Engineer Services,
Cantonment.

Payment of actual cost of supply of electricity.
Dissolution of the Delhi State Electricity Board.

CHAPTER XIV
"TRANSPORT SERVICES

Definitions. ’

Functions in relation to transport serviges.
Powers in relation to transport services.
Preparation of schemes.’

Sanction of schemes.

Extension of operation of the road transport services of
the Corporation to areas within another State.
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293.
294.

296.
2917.

( xiii )

Power to alteg or extend the schemes.
The Undertaking to be run on business principles.

Application of the provisions of the Motor Vehicles Act,
1839, or any rules made thereunder to vehicles and em~
ployees of the Undertaking.

Power of Central Government to exempt vehicles of the
Corporation from payment of certain charges.

Maintenance and repairs of portion of streets where tram-
way is laid.

CHAPTER XV

STREETS

Construction, maintenance and improvement of streets

298.
299.
300.

301.
302.
303.

304.

305.
306.
307.

308.

309.

310.
311.

312,

313.
314.

Vesting of public streets in the Corporation.
Functions of Commissioner in respect of public streets.

Disposal of land forming site of public streets perma-
nently closed.

Power to make new public streets.
Minimum width of new public streets.

Power to prohibit use of public streets for certain kind of
traffic.

Power to acquire lands and buildings for public streets
and for public parking places.

Defining the regular line of streets.
Setting back building to regular line of street.

Compulsory setting back of building to regular line of
street.

Acquisition of qpen land and land occupied by platforms,
etc., within the regular line of street.

Acquisition of the remaining part of a building and land

after their portions within a regular line of street have
been acquired.

Setting forward of buildings to the regular line of street.

Compensation to be paid in certain cases of setting back
or setting forward of buildings, etc.

Private streets

Owner’s obligation when dealing with land as building
sites.

Lay-out plans.

Alteration or demolition of street made in breach of section
313. ! :
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315.

316.

317
318.
319.
320.

321.
322.

323.

( xiv )

Power of Commissioner to order work to be carried out or
to carry it out himself in default. @
Right of owners to require streets to be declared publie.

Encreachments on streets

Prohibition of projections upon streets, etc.

Projections over streets may be permitted in certam cases.

Ground floor doors, etc., not to open outwards on streets.

Prohibition of structures or fixtures which cause obstruc-
tion in streets.

Prohibition of deposit, etc., of things in streets.

Power to remove anything deposited or exposed for sale
in contravention of this Act.

Prohibition of the tethering of animals and milking of
cattle.

Provision concerning execution of works in or near to streets

324.
325.

326.

Precautions during repair of streets.

Streets not to be opened or broken up and building mate-
rials not to be deposited thereon without permission.

Disposal of things removed under this Chapter.

Naming and numbering of streets and numbering of buildings

327.

328.

330.

331.
332.
333.

335.
336.
3317.
338.

Naming and numbering of streets.

Repair or enclosure of dangerous. places

Commissioner to take steps for repairing or enclesing dan-
gerous places.

Lighting of streets

Measures for lighting.
Prohibition of removal, etc., of lamps.

CHAPTER XVI
BUILDING REGULATIONS

Definition. RERERTE RERRED Y |
Prohibition of building without sanction.

Erection of building.

Applications for additions to, or repairs of, buildings.
Conditions of valid notice.

Sanction or refusal of building or work.

When building or work may be proceeded with.
Sanction accorded under misrepresentation.
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339.

-341.
342.

343.

345.
346.
347.

349.

350.

361.
352.

363.

354
355.

356.

357.
358.

359.

360.
361.
362.
363.
364.

(xv)

Buildings at corners of streets.

Provisions as to buildings and works on either side of new
streets.

Period for completion of building or work. '

Prohibition against use of inflammable materials for build-
ing, etc., without permission.

Order of demolition of buildings and works in certain cases.
Order of stoppage of buildings or works in certain cases.
Power of Commissioner to require alteration of work.
Completion certificates.

Restrictions on user of buildings.

Removal of dangerous buildings.

Power to order building to be vacated in certain circums-
tances. ‘

CHAPTER XVII
SANITATION AND PUBLIC HEALTH
Conservancy and sanitation

Provision for daily cleansing of streets an& removal of
rubbish and filth.

Rubbish, etc., to be the property of the Corporation.

Provision or appointment of receptacles, depots and places
for rubbish, etc.

Duty of owners and occupiers to collect and deposit
rubbish, etc.

Collection and removal of filth and polluted matter.

Collection and removal of filth and polluted matter through
municipal agency.

Removal of rubbish, etc., accumulated on premises used
as factories, workshops, etc.

Prohibition against accumulation of rubbish, etc.

Commissioner’s power to get premises scavenged and
cleansed. -

Public latrines, urinals, etc.

Latrines and urinals

Construction of latrines and urinals.

Latrines and urinals, etc., in new buildings.
Latrines and urinals for labourers, etc.

Provision of latrines and urinals for markets, etc.
Other provisions as to private latrines.
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Removal of congested buildings and buildings unfit for human
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365.
366.

367.
368.

369.

370.

371.
372.

373.
374.
375.
376.

371.
378.
379.

380.
381.
382.

383.

385.
386.

387.

habitation

Removal of congested buildings.

Power of Commissioner to require improvement of build-
ings unfit for human habitation.

Enforcement of notice requiring execution of works of
improvement. -

Power of Commissioner to order demolition of buildings
unfit for human habitation.

Insanitary huts and sheds.

" Regulation "of washing by washermen

Prohibition against washing by washermen.
Prevention of dangerous diseases

Obligation to give information of dangerous disease.

Removal to hospital of patients suffering from dangerous
disease. '

Disinfection of buildings and articles.

Destruction of infectious huts or sheds.

Means of disinfection.

Special measures in case of outbreak of dangerous or
epidemic diseases.

Infected clothes not to be sent to washerman or to laundry.

Contamination and disinfection of public conveyance.

Driver of conveyance not bound to carry persons suffering
from dangerous disease.

Disinfection of buildings before letting the same.
Disposal of infected articles without disinfection.

Prohibition of making or selling of food, etc., or washing
of clothes by infected persons.

Power to restrict or prohibit sale of food or drink.
Control over wells and tanks, etc.
Duty of persons suffering from dangerous disease.

Disgosal of infectious corpses where any person has died
om any dangerous disease.

Special conditions regarding essential services

o
Conditions of service of sweepers and certain other class
of persons employed in municipal service.

Conditions of service of sweepers employed for doing
house scavenging.
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Burning and burial groundé
389. Power to call for information re

arding . .
grounds g mg burning and burial
390. Permission for use of new burning or burial ground.

391.  Power to require closing of burning and burial grounds.

392. Removal of corpses.

Disposal of dead animals

393. Disposal of dead animals.

CHAPTER XVIII
VITAL STATISTICS

394. Appointment of Chief Registrar and registrars.
395. Duties of registrar.
398. Information of births and deaths.

CHAPTER XIX
PUBLIC SAFETY AND SUPPRESSION OF NUISANCES
Nuisances

397. Prohibition of nuisances.

398. Power of Commissioner to require removal or abatement
of nuisance.

Dogs
J99, Registration and control of dogs.
Prevention of fire, etc.

400. Stacking or collecting inflammable materials.

101. Care of naked lights.

402. Discharging fireworks, fire-arms, etc. “

403. Power to require buildings, wells, etc., to be rendered safe.
404. Enclosure of waste land used for imporper purposes.

CHAPTER XX
MARKETS, SLAUGHTER HOUSES, TRADES AND OCCUPATIONS
Maintenance and regulation of markets and slaughter houses

405. Provision of municipal markets and slaughter houses.
406. Use of municipal markets.

407. Private markets and slaughter houses.

408. Conditions of grant of licence for private market.
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409.
410.
411.
412.
413.
414.
415.

416.
417.

418.
419.

420.
421.

422,

423.

424.

425.
426.
427.

428.
429.

430.

( xvili )

Prohibition of keeping market open without licence, ete.
Prohibition of use of unlicensed markets.

Prohibition of business and trade near a market,

Levy of stallages, rents and fees.

Stallages, rents, etc., to be published.

Power to expel lepers and disturbers, etc.,, from markets.
Butcher’s, fish-monger’s and poulterer’s licence.

Trades and occupations
Factory, etc., not to be established without permission of
the Commissioner.

Premises not to be used for certain purposes without
licence.

Seizure of certain animals.

Power of Commissioner to prevent use of premises in
particular areas for purposes referred to in section 417.

Licences for hawking articles, etc.

Eating houses, etc., not to be used without licence from
the Commissioner. .

Licensing and control of theatres, circuses and places of
public amusement.

Power of Commissioner to stop use of premises: used in
contravention of licences.
Inspection of places of sales, etc.

Power of Commissioner to inspect places where unlawful
slaughter of animals, etc., is suspected.

CHAPTER XXI
IMPROVEMENT

Improvement scheme.
Matters to be provided for in an improvement scheme.

Submission of improvement scheme to the Corporation for
approval and to the Central Government for sanction.

Rehousing scheme.

Improvement scheme and rehousing scheme to comply
with the master plan and zonal development plan.

CHAPTER XXII
POWERS, PROCEDURE, OFFENCES AND PENALTIES
Licences and written permissions

Signature, conditions, duration, suspension, revocation,
etc., of licences and written permissions.
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431.
432,
433,
434,
435.
436.
437.

438.
439.

440.

441,
442.
443.
44.
445.

446.

447.
448.

449.

450.
451.

( xix )

Entry and inspection

Powers of entry and inspection.

Power to enter land adjoining land in relation to any worx
Breaking into buildings.

Time of making entry.

Consent ordinarily to be obtained.

Regard to be had to social or religious usages.

Prohibli‘tion of obstruction or molestation in execution ot
work.

Public notices and advertisements

Public notices how 1o be made known.

Newspapers in which advertisements or notices to be’
published.

Evidence

L

Proof of consent, etc., of Commissioner, General Managers,
etc.

Notices, etc.

Notices, etc., to fix reasonable time.

Signature on notices, etc., may be stamped.

Notices, etc., by whom to be served or issued.

Service of notices, etc.

Servic: of bills for tax or notice of demand by ordinary
post.

Powers in case of non-compliance with notice, etc.
Recovery of expenses

Liability of occupier to pay in default of owner.

Execution of work by occupier in default of owner and
deduction of expenses from rent.

Relief to agents and trustees.

Payment of compensation

General power to pay compensation.
Compensation to be paid by offenders for damage caused
by them.

Recovery of expenses or compensation in case of dispute

452,
453.
454,

Reference to the court of the district judge in certain cases.
Application to the court of the district judge in other cases,
Power to sue for expenses or compensation,
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455.

456.

457.

458.
459.

461.
462.

463.
464.
165.
466.
467.
468.

469.
470.
471.
472.

473.

474.
475.

476.

471.
478,

(xx)

Recovery of certain dues

Mcde of recovery of certain dues.
Obstruction of owner by occupier
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‘Bill No. 69B of 1957
THE DELHI MUNICIPAL CORPORATION BILL, 1957

(As AMENDED BY THE JOINT COMMITTEE)

(Words underlined or side-lined indicate the amendments suggested
by the Committee; asterisks indicate omissions.)
A
BILL

to consolidate and amend the law relating to the municipal govern-
ment of Delhi.

BE it enacted by Parliament in the Eighth Year of the Republic
of India as follows:—

CHAPTER 1
PRELIMINARY

s 1 (1) This Act may be called the Delhi Municipal Corporation Short title

extent 2nd
Act, 1957. commence-
ment,

(2) Except as otherwise provided in this Act, it extends only to
Delhi. '

(3) The provisions of this Act, except this section which shall .
10 come into force at once, shall come into force on such date as the

Central Government may, by notification in the Official Gazette,
appoint:

Provided that different dates may be appointed for different pro-

visions of this Act and any reference in any such provision to the

15 commencement of this Act shall be construed as a reference to the
coming into force of that provision.



Definition:.

2
2. In this Act, unless the context otherwise requires,—

1) “Administrator” means the Administrator of the Union
territory of Delhi;

(2) “budget-grant” means the total sum entered on the
' expenditure side of a budget estimate under a major head and

adopted by the Corporation and includes any sum by which such
budget-grant may be increased or reduced by transfer from or
to other heads in accordance with the provisions of this Act and
the regulations made thereunder;

(3) “building” means a house, outhouse, stable, -latrine,
urinal, shed, hut, wall (other than a boundary wall) or any other
structure, whether of masonry, bricks, wood, mud, metal or
nther material but does not include any portable shelter;

(4) “bye-law” means a bye-law made under this Act, by
notification in the Official Gazette;

(5) “casual vacancy” means a vacancy occurring other-
wise than by efflux of time in the office of a councillor or an

alderman or in any other elective office;

(6) “Commissioner” means the Commissioner of the Cor-
poration;

(/) “Corporation” means the Municipal Corporation of
Delhi established under this Act;

(8) “corrupt practice” means any of the practices specified
in section 22;

L] o * L * *®
(9) “dangerous disease” means—

(a) cholera, plague, chicken-pox, small-pox, tubercu-
losis, leprosy, enteric fever, cerebrospinal meningitis and
diptheria; and

(b) any other epidemic, endemic or infectious disease
which the Commissioner may, by notification in the Official
Gazette, declare to be a dangerous disease for the purposes
of this Act;

(10) “Delhi” means the entire area of the Union territory
of Delhi except New Delhi and Delhi Cantonment;

(11) “Delhi Cantonment” means the area for the time being
within the local limits of the Delhi Cantonment Board;

(12) “Delhi Electric Supply Undertaking” means all under-
takings vested in or acquired and organised, constructed, main-
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3.
tained, extended, managed or conducted by the Corporation for
the purposes of generating or acquiring supplies of electricity
and providing supplies (including bulk supplies) of electricity
for licensees and persons other than licensees and includes all

propertjes and rights vested .in the Corporation for the purposes
of such undertakings;

(13) “Delhi Transport Undertaking” means all undertakings
vested in or acquired and organised, constructed, maintained,
extended, managed or conducted by the Corporation for the
purposes of providing road transport services and any ancillary
service and includes all properties and rights vested in the Cor-
poration for the purposes of such undertakings;

(14) “Delhi Water Supply and Sewage bisposal Under-
eaking” means all undertakings vested in or acquired and
organised, constructed, maintained, extended, managed or con-
Jucted by the Corporation for the purposes of prcviding filtered
and unfiltered water supply and for the purposes of collection,
treatment and disposal of sewage and includes all properties
and rights vested in the Corporation for the purposes of such
undertakings;

(15) “drain” includes a sewer, a house drain, a drain of any
other d_zscription, a tunnel, a culvert, a ditch, a channel and any
other device for carrying off sewage, offensive matter, polluted
water, waste water, rain water or sub-soil water;

(16) “entertainment” includes any exhibition, perform-
ance, amusement, game or sport to which persons are ordinarily
admitted on payment;

{an “factory” means a factory as defined in the Factories
Act, 1948;

(18) “filth” includes offensive matter and sewage;

(19) “General Manager (Electricity)” means the General
Manager of the Delhi Electric Supply Undertaking,

(20) “General Manager (Transport)” means the General
Manager of the Delhi Transport Undertaking;

(21) “goods” includes animals;

(22) “house-gully” or “service passage” means a passage or
strip of land constructed, set apart or utilised for the purpose

of serving as-or carrying a drain or affording access to a latrine,
urinal, cesspool or other receptacle for filth or other polluted
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matter, by municipal employees or other persons employed in

the cleansing thereof or in the removal of such matter there-
from;

(23) “hut” means any building which is constructed princi-
pally of wood, bamboo, mud, leaves, grass, cloth or thatch and 5
includes any structure of whatever material made which the
Corporation may declare to be a hut for the purposes of this Act;

(24) “land” includes benefits to arise out of land, things
attached to the earth or permanently fastened to anything at-
tached to the earth and rights created by law over any street; 10

(25) “licensed architect”, “licensed draughtsman”, “licensed
engineer”, “licensed plumber”, “licensed surveyor” and “licensed
town planner” mean respectively a person licensed under the
provisions of this Act as an architect, draughtsman, engineer,
plumber, surveyor and town planner; 15

(26) “market” includes any place where persons assemble
for the sale of, or for the purpose of exposing for sale, meat,
fish, fruits, vegetables, animals intended for human food or any
other articles of human food whatsoever, with or without the
consent of the owner of such place notwithstanding that there 20
may be no common regulation for the concourse of buyers and
sellers and whether or not any control is exercised over the
business of, or the persons frequenting, the market by the owner
of the place or by any other person;

(27) “member” in relation to the Corporation means a >
P S
councillor or an alderman thereof;

(28) “municipal authority” means any of the municipal
authorities specified in section 44;

(29) “municipal market” means a market vested in or man-
aged by the Corporation;

(30) “municipal slaughter house” means a slaughter house
vested in or managed by the Corporation;

(31) “municipal water works” means water works vested in
the Corporation;

(32) “New Delhi” means the area within the boundaries 35
described in the First Schedule;

(33) “nuisance” includes any act, omission, place, animal
or thing which causes or is likely to cause injury, danger, an-
noyance or offence to the sense of sight, smell, or hearing or dis-
turbance to rest or sleep, or which is or may be dangerous to 40
life 'or injurious to health or property;

30
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5
(34) “occupier” includes—

(a) any person who for the time being is paying or is
liable to pay to the owner the rent or any portion of the rent
of the land or building in respect of which such rent is paid
or is payable;

(b) an owner in occupation of, or otherwise using his
land or building;

(c) a rent-free tenant of any land or building;
(d) a licensee in occupation of any land or building; and

(e) any person who is liable to pay to the owner
damages for the use and occupation of any land or building;

= (35) “offensive matter” includes animal carcasses, kitchen
or stable refuse, dung, dirt and putrid or putrefying substances
other than sewage; "

(36) “Official Gazette” means the Official Gazette of the
Union territory of Delhi;

(37) “owner” includes a person who for the time being is
receiving or is entitled to receive, the rent of any land or building
whether on his own account or on account of himself and others
or as an agent, trustee, guardian or receiver for any other person
or who should so receive the rent or be entitled to receive it if
the land or building or part thereof were let to a tenant and also
includes—

(a) the custodian of evacuee property. in respect of
evacuee property vested in him under the Administration
of Evacuee Property Act, 1950; and

(b) the estate officer to the Government of India, the
secretary of the Delhi Development * Authority, constituted
‘under the Delhi Development Act, 1957, the general manager
of a railway and the head of a Government department, in
respect of properties under their respective control;

(38) “premises” means any land or building or part of a
building and includes—
(a) the garden, ground and outhouses, if any, apper-
taining to a building or part of a building; and
(b) any fittings affixed to a building or part of a build-
ing for the more beneficial enjoyment thereof;

(39) “private street” means any street, which is not a public
street and includes any passage securing access to two or more

places belonging to the same or different owners;



(40) “private market” means a market which is not a
municipal market;

(41) “private slaughter house” means a slaughter house
which is not a municipal slaughter house;

(42) “public place” means any place which is open to the 5
use and enjoyment of the public, whether it is actually used or
enjoyed by the public or not;

(43) “public securities” means any securities of the Central
Government or a State Government or any securities guaranteed
by the Central Government or a State Government or any 10
securities issued under this Act or any debentures issued by the
Bombay, Calcutta or Madras Municipal Corporation;

(44) “public street” means any street which vests in the
Corporation as a public street or the soil below the surface of
which vests in the Corporation or which under the provisions of IS5
this Act becomes, or is declared to be, a public street;

(45) “railway administration” has the meaning assigned to
it in the Indian Railways Act, 1890;

(46) “rate payer” means a person liable to pay any rate, tax,
cess or licence fee under this Act; 20

9 of 1890,

(47) “rateable value” means the value of any land or build-
ing fixed in accordance with the provisions of this Act and the
bye-laws made thereunder for the purpose of assessment to
property taxes;

(48) “regulation” means a regulation made under this Act; 25
by notification in the Official Gazette;

(49) “reside”,—

(a) a person shall be deemed to “reside” in any dwel-
ling house which or some portion of which he semetimes,

although not uninterruptedly, uses as a sleeping apartment, 3°
and

(b) a person shall not be deemed to cease to “reside”
in any such dwelling house merely because he is absent
from it or has elsewhere another dwelling house in which
he resides, if there is the liberty of returning to it at any 35
time and no abandonment of the intention of returning to
it;

'(50) “rubbish” includes ashes, broken bricks, broken glass,
dust, malba, mortar and refuse of any kind which is not filth; 5
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(51) “rule” means a rule made by the Central Government
under this Act by notification in the Official Gazette;

(52) “rural areas” means the areas of Delhi which imme-
diately before the establishment of the Corporation are situated
within the local limits of the District Board of Delhi established
under the Punjab District Boards Act, 1883, but shall not include
such portion thereof as may, by virtue of a notification under
section 507, cease to be included in the rural areas as herein
defined;

(53) “Scheduled Caste” means any of the Scheduled Castes
specified in Part I of the Schedule to the Constitution (Scheduled
Castes) (Union Territories) Order, 1951;

(54) “sewage” means night-soil and other contents of latrines,
urinals, cesspools or drains, and polluted water from sinks, bath-
rooms, stables, cattle sheds and other like places, and includes
trade effluents and discharges from manufactories of all kinds;

(55) “shed” means a slight or temporary structure for shade
or shelter; -

(56) “slaughter house” means any place ordinarily used for
the slaughter of animals for the purpose of selling the flesh thereof
for human consumption;

(57) “street” includes any way, road, lane, square, court,
alley, gully, passage, whether a thoroughfare or not and whether
built upon or not, over which the public have a right of way
and also the roadway or footway over any bridge or causeway;

(58) “trade effluent” means any liquid either with or without
particles of matter in suspension therein, which is wholly or in
part produced in the course of any trade or industry carried on
at trade premises, and in relation to any trade premises means
any such liquid as aforesaid which is so produced in the course
of any trade or industry carried on at those premises, but does
not include domestic sewage,

(59) “trade premises” means any premises used or intended
to be used for carrying on any trade or industry,

(60) “trade refuse” means the refuse of any trade or
industry;

(61) “urban areas” means the areas of Delhi which are not
rural areas;
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(62) “vehicle” includes a carriage, cart, van, dray, truck.
hand-cart, bicycle, tricycle, cycle-rikshaw, autorikshaw, motor

vehicle and every wheeled conveyance which is used or is
capable of being used on a street;

(63) “ward” means a municipal ward provided by order 3
made under section 5 for the purpose of election of councillors;

(64) “water course” includes any river, stream or channel
whether natural or artificial;

(65) “water works” includes all lakes, tanks, streams,
cisterns, springs, pumps, wells, reservoirs, aqueducts, water I0
trucks, sluices, mains, pipes, culverts, hydrants, stand pipes and
conduits and all lands, buildings, machinery, bridges and things,
used for, or intended for the purpose of, supplying water;

(66) “workshop” means any premises (including the pre-
cincts tnereof) other than a factory, wherein any industrial pro- IS
cess is carried on;

(67) “year” means a year commencing on the lst day of
April.

CHAPTER II

Tue CORPORATION 20

‘Constitution of the Corporation

3. (1) With effect from such date as the Central Government may,
by notification in the Official Gazette, appoint, there shall be a Cor-
poration charged with the municipal government of Delhi, to be
known as the Municipal Corporation of Delhi. 25

(2) The Corporation shall be a body corporate with the name
aforesaid having perpetual succession and a common seal with power,
subject to the provisions of this Act, to acquire, hold and dispose of
property and may by the said name sue and be sued.

(3) The Corporation shall be composed of councillors and alder- 30
men.

(4) Councillors shall be chosen by direct election on the basis
of adult suffrage from various wards into which Delhi shall be divided
in accordance with the provisions of this Act; and aldermen shall be

chosen by the councillors from among persons who are qualified to 35

‘be councillors but are not councillors themselves.



(5) The total number of councillors shall at the establishment of
the Corporation be eighty:

Provided that twelve out of the eighty seats of councillors shall be
reserved for the members of the Scheduled Castes.

5 (6) Upon the completion of each census after the establishment
of the Corporation, the number of councillors shall be on the basis
of the population of Delhi as ascertained at that census and shall
be determined by the Central Government by notification in the
Official Gazette on a scale of one councillor for not more than twenty
o thousand of the population and ‘the number of councillors to be
© reserved for the members of the Scheduled Castes shall, as nearly
as may be, bear the same ratio to the total number of councnllors
as the population of the Scheduled Castes bears to the total popula-
tion of Delhi:

I Provided that the total number of councillors shall in no case be
" more than one hundred or less than eighty:

Provided further that the determination of numbers as aforesaid
shall not affect the then composition of the Corporation until the
expiry of the term of office of the councillors then holding office.

30 (7) The total number of aldermen shall always be six.

4. (1) Save as otherwise provided in this section, the term of
office of a councillor or an alderman shall be four years and shall
commence on the date of publication of the result of his election
under section 14:

25 * » * * ]

Provided * that the Central Government may, by notification
in the Official Gazette, extend for reasons to be specified in the noti-
fication, the term of office of all the councillors and aldermen by such
period as it thinks fit, so, however, that the total period so extended

30 shall never exceed one year.

(2) The term of office of a councillor or an alderman elected to
fill a casual vacancy shall continue so long only as the councillor or
alderman in whose place he is elected would have been entitled to
hold office if the vacancy had not occurred.

(3) An out-going councillor or alderman shall continue in office

until the result of the election of his successor is published under
section 14

3s

Term of
office of
councillors
and alder-
men,
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Election of councillors and aldermen. i - . '

Delimitation 5. (1) For the purposes of election of councillors Delhi shall be
of wards. divided into multi-member wards.

(2) The Central Government shall, by order in the Official

.(a) the number of wards;
(b) the extent of each ward;
(c) the number of seats allotted to each ward; and

(d) the number of seats, if any, reserved for the Scheduled
Castes in each ward.

Power to 6. The Corporation, with the previous approval of the Central
alter or

e de- Government, may, from time to time by order in the Official Gazette, .
limitation  alter or amend any order made under section 5.

orders.
Blectors 7. (1) The persons entitled to vote at elections of councillors shall
ﬁ;ﬁ, clectoral 1o the persons registered, by virtue of the provisions of the Constitu- 1$

tion and the Representation of the People Act, 1950, * * *
as voters at elections to the House of the People.

(2) So much of the electoral roll for any parliaméntary consti-
tuency for the time being in force as relates to the areas comprised

within a ward shall be deemed to be the electoral roll for that ward 20

for the purposes of this Act.

Explanation.—In sub-section (2), the expression “parliamentary

constituency” has the meaning assigned to it under the Representa-
tion of the People Act, 1950.

Qualific tions 8. A person shall not be qualified to be chosen as a councillor unless

. 2
for council- his name is registered as an elector in the electoral roll for a ward: 3

lorship.

Provided that in the case of a seat reserved for the Scheduled

Castes, a person shall not be so qualified unless he is also a member of
any of the said castes. =

Disqualifica- 9. (1) A person shall be disqualified for being chosen as, and for 30

tions for ~ being, a councillor, or an alderman—
membership -

of Corpora-
tion.

(a) if he is of unsound mind and stands so declared by 4
competent court;

(b) if he is an undischarged insolvent; .

Gazette, determine— s

10

43 of 1950

43 of 1950,
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(c) if he is not a citizen of India, or has voluntarily acquired
the citizenship of a foreign State, or is under any acknowledge
ment of allegiance or adherence to a foreign State;

(d) if he has, in proceedings for questioning the validity or
regularity of an election, been found to have been guilty of—

(i) any corrupt practice, or

(i) any offence punishable under section 171E or sectiom
171F of the Indian Penal Code or any offence punishable
under section 29 or clause (a) of sub-section (2) of section 30
of this Act, . '
unless a period of five years has elapsed since the date of the
finding or the disqualification has been removed either
retroépectively or prospectively by the Central Government;

(e) if he has been sentenced on conviction by a criminal
court to imprisonment * * * for any of the offences referred
to in clause (d) or to imprisonment for a term of not less than

two years for any other offence unless in each case a
period of five years has elapsed since the date of the conviction

or the disqualification has been removed either retrospectively
or prospectively by the Central Government;

(f) if he holds any office of profit * * * under the Corpora-
tion;
] ] L L ]

(g9) if he holds any office of profit under the Governr’nent;

(h) if he is a licensed architect, draughtsman, engineer.
plumber, surveyor or town planner or is a partner of a firm of
which any such licensed person is also a partner;

(i) if he is interested in any subsisting contract made with,
or any work being done for, the Corporation except as a share-
holder (other than a director) in an incorporated company or as
a member of a co-operative society;

(j) it he is retained or employed in any professional capacity
either personally or in the name of a firm of which he is a partner
or with which he is engaged in a professional capacity, in con-
nection with any cause or proceeding in which the Corporation or
any of the municipal authorities is interested or concerned;
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(k) if he, having held any office under the Government, the
Corporation or any other authority, has been dismissed for cor-
ruption or disloyalty to the State unless a period of four years
has elapsed since his dismissal or the disqualification_has been
removed by the Central Government;

(1) if he fails to pay any arrear of any kind due by him,
otherwise than as an agent, receiver, trustee or an executor, to
the Corporation within three months after a notice in this behalf

-has been served upon him.
(2) Notwithstanding anything contained in sub-section (I),—

(a) a disqualification under clause (e) of that sub-section
shall not take effect until three months have elapsed since the
date of such disqualification or if within these three months an
appeal or petition for revision is brought in respect of the con-

viction or sentence, until that appeal or petition is disposed of;
» * L] . * *

(b) a person shall not be deemed to have incurred any dis-

qualification under clause (f) or clause (g) of that sub-section
by reason only of his receiving—

(i) any pension; or
(i1) any allowance or facility for serving as the Mayor or

Deputy Mayor or as a councillor or an alderman; or

(iii) any fee for attendance at meetings of the Delhi
Electric Supply Committee or the Delhi Transport Com-
mittee or the Delhl Water Supply and Sewage Disposal
Committee or any other committee of the Corporation;

(c) a person shall not be deemed to have any interest in

a contract or work such as is referred to in clause (i) of that
sub-section by reason only of his having a share or interest in—

S

I0

15

20

25

(i) any lease, sale, exchange or purchase of immovable 30

property or any agreement for the same; or !

(ii) any agreement for the loan of money or any security
for the payment of money only; or

(iit) any newspaper in which any advertisement relating
to the affairs of the Corporation is inserted; or

(iv) the sale to the Corporation or to any municipal
authority or any officer or other employee of the Corpora-
tion on behalf of the Corporation, of any article in which
ke regularly trades or the purchase from the Corporation

35
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or from any such authority, officer or other employee on
behalf of the Corporation, of any article of a value in either
case not exceeding five thousand rupees in the aggregate
in any year during the period of the contract or work; or

(v) the letting out on hire to the Corporation or the
hiring from the Corporation of any article of a value not
exceeding two thousand rupees in the aggregate in any year
during the period of the contract or work; or

(vi) any agreement or contract with the Corporation or
any municipal authority for taking water or electricity or
for hiring buses or any other thing which the Corporation
may generally supply.

(3) If a person sits or votes as a member of the Corporation when
he knows that he is not qualified or that he is disqualified for such
membership, he shall be liable in respect of each day on which he
so sits or votes to a penalty of three hundred rupees to be recovered

as an arrear of tax under this Act.

10. (1) Every person whose name is, for the time being entered Righ to
in the electoral roll for a ward shall be entitled to vote at the elec- Vote-

20 tion of a councillor from that ward.

(2) In every ward an elector shall have as many votes as there

are councillors to be elected from that ward but no elector shall at

11. (1) A general * election of councillors shall be held for the General

25 purpose of constituting the Corporation under section 3.

(2) A general * election shall also be held for the purpose of filling
the vacancies arising by efflux of time in the office of the councillors.

(3) For the aforesaid purposes the Commissioner shall, by one

or more notifications published in the Official Gazette, call upon all

o the wards to elect councillors in accordance with the provisions of

3 this Act and the rules and orders made thereunder before such date
or dates as may be specified in the notification or notifications:

Provided that where in any ward a. seat has been reserved for

the Scheduled Castes, such notification or notifications shall specify

35 that the person to fill that seat shall belong to one of the said castes.

elections of
coungcillors.

12. (1) When a casual vacancy occurs in the office of a councillor Filling of

the Commissioner shall,;as soon as may be after the occurrence of

casual
vacancies in

such vacancy and subject to the provisions of sub-section (2), by a councillor-
notification in the Official Gazette, call upon the ward concerned to y
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elect a person for the purpose of filling the vacancy in accordance
with the provisions of this Act and the rules and orders made there-
under before such date as may be specified in the notification:

Provided that no election shall be held to fill a casual vacancy
occurring within four months prior to the holding of a general elec- 5
tion under section 11.

(2) If the vacancy be a vacancy in a seat reserved for the Sche-
duled Castes the notification issued under sub-section (1) shall
specify that the person to fill that seat shall belong to one of the
Scheduled Castes. Io

fbﬁﬁ';n of 13. (1) The six aldermen referred to in sub-section (7) of section

" |3 shall be elected at a meeting of the councillors immediately after
the publication of the results of the general election of councillors
under section 14.

(2) No person shall be entitled to stand as a candidate at any !5
election of an alderman if at any election of a councillor imme-
diately preceding the election of any alderman he stood as a candi-
date and failed to be elected as a councillor.

(3) In the case of an equality of votes at any election of an
alderman the person presiding at the meeting whether or not
entitled to vote in the first instance shall have and exercisé a casting

vote.

(4) As many persons as there are vacancies to be filled being
persons who have the largest number of votes shall be declared by
the person presiding at the meeting to be elected. 25

(5) As soon as may be after the occurrence of any casual vacancy
in the office of an alderman election shall be held to fill such casual
vacancy.

(6) Election of aldermen shall be held in accordance with rules
made in this behalf. 30
Publication 14. The names of all persons elected as councillors or aldermen
2{.:;:‘," of shaE as soon as may be, after such election, be published by the

Commissioner in the Official Gazette:

20

Provided that the names of all the councillors elected at a -

general election shall be so published as _far as possible simultaneous- 35
ly and the names of all the aldermen elegted at a meeting of the

councillors after such general election shall also be so published as
far as possible simultaneously.
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15
Disputes regarding elections

15 (I) No election of a councillor or an alderman shall be called

in questlon except by an election petition presented to the court of

the district judge of Delhi within fifteen days from the date of the
5 publication of the result of the election under section 14.

(2) An election petition calling in question any such election
may be presented on one or more of the grounds specified in section
17—

(a) by any candidate at such election, or

10 (b) (i) in the case of an election of a councillor, by any elec-
tor of the ward concerned,

(i1) in the case of an election of an alderman, by any
councillor.
(3) A petitioner shall join as respondents to his petition all the
15 candidates at the election.
(4) An election petition—
(a) shall contain a concise statement of the material facts
on which the petitioner relies;

(b) shall, with sufficient particulars, set forth the ground
20 or grounds on which the election is called in question; and

(c) shall be signed by the petitioner and verified in the
manner laid down in the Code of Civil Procedure, 1908, for the
verification of pleadings.

16. (1) A petitioner may claim—
25 (a) a declaration that the election of all or any of the re-
turned candidates is void, and /

(b) in addition thereto, a further declaration that he himself
or any other candidate has been duly elected.

(2) The expression “returned candidate” means a candidate
30 whose name has been published in the Ofﬁc1a1 Gazette under section

14
17 (1) Subject to the provisions of sub-section (2) if the court

of the district judge is of opinion—
(a) that on the date of his election a returned candidate was
not qualified or was disqualified, to be chosen as a councillor
or, as the case may be, as an alderman under this Act, or

3s

Election
petitionhs,

Relief that
may be
claimed by
the peti-
tiener,

Grounds for
declaring
elections to
be void.
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(b) that any corrupt practice has been committed by a
returned candidate or his agent or by any other person with the
consent of a returned candidate or his agent, or

(c) that any nomination paper has been improperly rejected,

or

(d) that the result of the election, in so far as it concerns
a returned candidate, has been materially affected—

(i) by the improper acceptance of any nomination, or
(ii) by any corrupt practice committed in the interests

of the returned candidate by a person other fhan that ;o

candidate or his agent or a person acting with the consent
of such candidate or agent, or

(iii) by the improper acceptance or refusal of any vote
or reception of any vote which is void, or

(iv) by the non-compliance with the provisions of this 15

Act or of any rules or orders made thereunder,
the court shali declare the election of the returned candidate to
be void.
(2) If in the opinion of the court, a returned candidate has been

guilty by an agent of any corrupt practice, but the court is satisfied— 5o

(a) that no such corrupt practice was committed at the
election by the candidate, and every such corrupt practice was
committed contrary to the orders, and without the consent of the
candidate;

[ ] * * - ]

(b) that the candidate took all reasonable means for pre-
venting the commission of corrupt practices at the election; and

(c) that in-all other respects the election was free from any
corrupt practice on the part of the candidate or any of his agents;

then, the court may decide that the election of the returned candi- 30
date is not void.

18. The procedure provided in the Code of Civil Procedure, 1908,

‘o be follow- in regard to suits shall be followed by the court of the district
disml?c’t ¢ judge as far as it can be made applicable, in the trial and disposal

Judge.

Decision of

of an election petition under this Act.
19. (1) At the conclusion of the trial of an election petition, the 35

the district  court of the district judge shall make an order—

iud“-

(a) dismissing the election petition; or

s of 1908



on
(b) declaring the election ‘of all or any of the returned
candidates to be void; or
(c) declaring the election of all or any of the returned

candidates to be void and the petitioner and any other candidate
5 to have been duly elected.

(2) If any person who has filed an election petition has, in addi-
tiun to calling in question the election of the returned candidate,
claimed declaration that he himself or any other candidate has
been duly elected and the court of the district judge is of opinion—

Io (a) that in fact the petitioner or such other candidate
received a majority of the valid votes, or

TE T T T

(b) that but for the votes obtained by the returned candi-
date the petitioner or such other candidate would haye obtained
a majority of the valid votes,
15 the court * * *  shall, after declaring the election of
the returned candidate to be void, declare the petitioner or such
other candidate, as the case may be, to have been duly elected.

20. If during the trial of an election petition it appears that there Procedure i
is an equality of votes between any candidates at the election &nd case of
20 that the addition of a vote would entitle any of those candidates to S3uality of
be declared elected, then, the court of the district judge shall
decide between them by lot and proceed as if the one on whom the

lot falls had received an additional vote.
21. (1) An order of the court of the district judge on an election Pinality of
25 petition shall be final and conclusive. decisions.
(2) An election-of a councillor or an alderman not called in
question in accordance with the foregoing provisions shall be deem-
ed to be a good and valid election.
Corrupt practices and electoral offences

30  22. The following shall be deemed to be corrupt practices for the (orrup:

L purposes of this Act:— practices.
" (1) Bribery as defined in clause (1) of section 123 of the
43 of 1961, Representation of the People Act, 1951.

(2) Undue influence as defined in clause (2) of the said
85 section,
' (3) The systematic appeal by a candidate or his agent or
by any other person, to vote or refrain from voting on grounds
of caste, race, community or religion or the use of or appeal to,

~
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religious symbols or, the use of or appeal to, national symbols
such as the national flag or the national emblem, for the fur
therance of the prospects of that candidate’s election.

(4) The publication by a candidate or his agent or by any
other person of any statement of fact which is false, and which §
he either believes to be false or does not believe to be true,
in relation to the personal character or conduct of any candidate,
or in relation to the candidature, or withdrawal from contest
of any candidate being a statement reasonably calculated to
prejudice the prospects of that candidate’s election. 10

(5) The hiring or procuring whether on payment or other-
wise of any vehicle or vessel by a candidate or his agent or by
any other person for the conveyance of any elector (other than
the candidate himself, and the members of his family or his
agent) to or from any polling station provided in accordance I5
with the rules made under this Act:

Provided that the hiring of a vehicle or vessel by an elector
or by several electors at their joint costs for the purpose of
conveying him or them to or from any such polling station shall
not be deemed to be a corrupt practice under this clause if the
vehicle or vessel so hired is a vehicld or vessel not propelled by
mechanical power:

20

Provided further that the use of any public transport
vehicle or vessel ‘or any tram car or railway carriage by an
elector at his own cost for the purpose of going to or coming 25
from any such polling station shall not be deemed to be a corrupt
practice under this clause.

Explanation.—In this clause the expression “vehicle” means
any vehicle used or capable of being used for the purpose of
road transport whether propelled by mechanical power or other- 30
wise and whether used for drawing other vehicles or otherwise.

(6) The holding of any meeting in which intoxicating liquors
are served. ' -

(7) The issuing of any circular, placard or poster having a
reference to the election which does not bear the name and 35
address of the printer and publisher thereof.

(8) Any other practice which the Central Government may
by rules specify to be a corrupt practice.

-
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23. (1) Every officer or clerk, agent or other person who per- Maintcnande
forms any duty in connection with the recording or counting of o voting,
votes at an election shall maintain and aid in maintaining the
secrecy of the voting and shall not (except for some purpose

§ authorised by or under any law) communicate to any person any

information calculated to violate such secrecy.

(2) Any person who contravenes the provisions of sub-section
(1) shall be punishable with imprisonment for a term which may
extend to three months, or with fine, or with both.

24. (1) No person who is a returning officer, or an assistant on
returning officer or a presiding officer or polling officer at an election, ot to .:"
or an officer or clerk appointed by the returning officer or the presid- for candi-
ing officer to perform any duty in connection with an election or a mﬂ:.q;:: w0
member of a police force shall in the conduct or management of the votng.

14 election do any act (other than the giving of votes) for the further-

ance of the prospects of the election of a candidate.

I0

(2) No such person as aforesaid * "\ * shall endeavour—
(a) % persuade any person to give hjs vote at an election;
or

(b) to dissuade any person from giving his vote at an elec-
tion; or

(¢) to influence the voting of any person dt an election in
any manner.

20

(3) Any person who contravenes the provisions of sub-section
as (1) or sub-section (2) shall be punishable with imprisonment for a
term which may extend to six months, or with fine, or with both.

35. (1) No person shall, on the date or dates on which the poll prghibition
is taken at any polling station, commit any of the following acts of canvasing

within the polling station or in any public or private place within a m".ﬁ.
30 distance of one hundred yards of the polling station, namely :— gggu‘c“‘ of
(a) canvassing for votes; or gl‘::ggg g:v.
(b) soliciting the vote of any elector; or
(c) persuading any elector not to vote for any particular
candidate; or
15 (d) persuading any elector not to vote at the election; or

(e) exhibiting any notice or sign (other than an official
notice) relating to the election. ___,
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. (2) No person shall convene, hold or attend any public meeting
within any ward on the date or dates on which a poll is taken for
an election in that ward.

(3) Any person who contravenes the provisions of sub-section s
(1) or sub-section (2) shall be punishable with fine which may
extend to two hundred and fifty rupees.

(4) An offence punishable under this section shall be cognizable.

26. ¢1) No person shall, on the date or dates on which a poll is
taken at any polling station—

(a) use or operate within or at the entrance of the polling 10
station or in any public or private place in the neighbourhood
thereof any apparatus for amplifying or reproducing the human
voice, such as a megaphone or a loud-speaker; or

(b) shout or otherwise act in a disorderly manner, within
or at the entrance of the polling station or in any public or I5
private place in the neighbourhood thereof;

so as to cause annoyance to any person visiting the polling station
for the poll, or so as to interfere with the work of the officer and
other persons on duty at the polling station.

(2) Any person who contravenes or wilfully aids or abets the 20
contravention of the provisions of sub-section (1), shall be punish-
able with imprisonment for a term which may extend to three
months, or with fine, or with both.

(3) If the presiding officer of a polling station has reason to
believe that any person is committing or has committed an offence 2
punishable under this section, he may direct any police officer to
arrest such person, and thereupon the police officer shall arrest him.

(4) Any police officer may take such step and use such force, as
may be reasonably necessary for preventing any contravention of
the provisions of sub-section (1), and may seize any apparatus used 30
for such contravention.

(5) An offence punishable under this section shall be cognizable.

27. (1) Any person who during the hours fixed for the poll at
any polling station, misconducts himself or fails to obey the lawful
directions of the presiding officer, may be removed from the polling 35
station by the presiding officer or by any police officer on duty or by
any person authorised in this behalf by such presiding officer.

2) The powers conferred by sub-section (1) shall not be exercis-
ed so as to prevent any elector who is otherwise entitled to vote at
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a polling station from having an opportunity of voting at that
station.

(3) If any person who has been so removed from a polling
station, re-enters the polling station without the permission of the
S presiding officer, he shall be punishable with imprisonment for a
term which may extend to three months, or with fine, or with both.
(4) An offence punishable under sub-section (3) shall be
cognizable.

28. (1) ¥ any person to whom this section applies, is without Breaches of
10 reasonable cause guilty of any act or omission in breach of his official duty

in connec-
official duty, he shall be punishable with fine which may extend to tllon with
five hundred rupees. election:

(2) No suit or other legal proceeding. shall lie against any such

person for damages in respect of any such act or omission as afore-
IS said.

(3) The persons to whom this section applies are returning
officers, assistant returning officers, presiding officers, polling officers
and any other person appointed to perform any duty in connection
with the election; and the expression “official duty” shall for the

20 purposes of this section be construed accordingly-.

29. (1) Any person who at an election fraudulently takes or Removal of
attempts to take a ballot paper out of a polling station, or wilfully }’:;:g‘ g:ﬁf;’s
aids or abets the doing of any such act, shall be pumshable with station to be
imprisonment for a term which may extend to one year, or with fine ** °Fen°®:

25 which may extend to five hundred rupees, or with both.

(2) If the presiding officer of a polling station has reason to
believe that any person is committing or has committed an offence
punishable under sub-section (I), such officer may, before such
person leaves the polling station, arrest or direct a police officer to

30 arrest such person and may search such person or cause him to be
searched by & police officer:

Provided that when it is necessary to cause a woman to be
searched, the search shall be made by another woman with strict
regard to decency.

35 (3) Any ballot paper found upon the person arrested on search
shall be made over for safe custody to a police officer by the presid-
ing officer or when the search is made by a police officer, shall be
kept by such officer in safe custody.

(4) An offence punishable under sub-section (I) shall be cogni-
40 zable.
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30. (1) A person shall be guilty of an electoral offence if at any

election he—
(a) fraudulently defaces or destroys any nomination paper;
or

(b) fraudulently defaces, des‘trdys or removes any list, g
notice or other document affixed by or under the authority of
the returning officer; or

(c) fraudulently defaces or destroys any ballot paper or the
official mark on any ballot paper; or

(d) without due authority supplies any ballot paper to any 1o

person or receives any ballot paper from any person or is in
possession of any ballot paper; or

(e) fraudulently puts into any ballot box anything other
than the ballot paper which he is authorised by law to put in;
or

(f) without due authority destroys, takes, opens or other-
wise interferes with any ballot box or ballot paper then in use
for the purposes of the election; or

(g) fraudulently or without due authority, as the case may

be, attempts to do any of the foregoing acts or wilfully aids or 20

abets the doing of any such acts.
(2) Any person guilty of an offence under this section shall—

(a) if he is a returning officer or an assistant returning
officer or a presiding officer or a polling officer or any other

officer or clerk employed on official duty in connection with the 24

election, be punishable with imprisonment for a term which
may extend to two years, or with fine, or with both;

(b) if he is any other person, be punishable with imprison-
ment for a term which may extend to six months, or with fine,
or with both.

(3) For the purposes of this section, a person shall be deemed to
be on official duty if his duty is to take part in the conduct of any
election or part of an election including the counting of votes or to
be responsible after an election for the used ballot papers and other
documents in connection with such election.

(4) An offence punishable under clause (b) of sub-section (2)
shall be cognizable.
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35

(5) No court shall take cognizance of any offence under section
24, or under section 28, or under clause (a) of sub-section (2) of
this section unless there is a complaint made by order of, or under
authority from, the Commissioner.

Power to make rules

31. (1) The Central Government may make rules to provide for Power to .
or regulate all or any of the following matters for the purpose of make

holding elections of councillors and aldermen under this Act, g;e dgntfm

namely: —

(a) the manner of the splitting up of electoral rolls for
parliamentary constituencies into parts for the purpose of
constituting one or more of such parts into the electoral roll
for a ward; and the officer or authority by whom such splitting
up is to be carried out;

(b) the appointment of returning officers, assistant return-

ing officers, presiding officers and polling officers for the conduct
of elections;

(¢) the nomination of candidates, form of nomination
papers, objections to nominations and scrutiny of nominations;

(d) the deposits to be made by candidates, time and manner
of making such deposits and the circumstances under which such

deposits may be refunded to candidates or forfeited to the Cor-
poration; .

(e) the withdrawal of candidatures;
(f) the appointment of agents of candidates;

(g) the procedure in contested and wuncontested elections
and the special procedure at elections in wards where any seat
is reserved for the Scheduled Castes;

(h) the date, time and place for poll and other matters
relating to the conduct of elections including—

(1) the appointment of polling stations for each ward,

(ii) the hours during which the polling station shall be
kept open for the casting of votes,

(#ii) the printing and issue of ballot papers,

(iv) the checking of voters by reference to the electoral
roll,

lors,

and

aldermen.
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(v) the marking with indelible ink of the left fore-
finger or any other finger or limb of the voter end prohihi-
tion of the delivery of any ballot paper to any person if at
the time such person applies for such paper he has already 5
such mark so as to prevent personation of voters,

(vi) the manner in which votes are to be given and in
particular in the case of illiterate voters or of voters under
physical or other disability,

(vii) the procedure to be followed in respect of chal- 10
lenged votes and tendered votes,

(viii) the scrutiny of votes, counting of votes, the decla-

ration of the results and the procedure in case of equality
of votes or in the event of a councillor being elected to

represent more than one ward,

(ix) the custody and disposal of papers relating to 15

elections,

(x) the suspension of polls in case of any interruption
by riot, violence or any other sufficient cause and the hold-
ing of a fresh poll,

. 20
(xi) the holding of a fresh poll in the case of destruc-
tion of or tampering with ballot boxes before the count,

(xii) the countermanding of the poll in the case of the
death of a candidate before the poll;

(i) the manner of, and other matters connected with, the -
election of aldgrrnén; 25

(j) the fee to be paid on an election petition;

(k) any other matter relating to elections or election dis-
putes in respect of which the Central Government deems it
necessary to make rules under this section or in respect of which
this Act makes no provision or makes insufficient provision and 30
provision is, in the opinion of the Central Government, neces-

sary.

(2) In making any rule under this section the Central Govern-
ment may provide that any contravention thereof shall be punish-
able with fine which may extend to one hundred rupees. 35
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Councillors M aldermen

32. (1) Every councillor and every alderman shall, before taking %g},;:m

“his seat, make and subscribe at a meeting of the Corporation an oath by council-
. . . lors and
or affirmation according to the following form, namely: — aldermen.

s w . t }_courcillor
I, A.B, having been elected a an aldermen ©

swear in the name of God
solemnly affirm

that I will bear true faith and allegiance to the Constitution of
India as by law established and that I will faithfully discharge
the duty upon which I am about to enter.”

the Municipal Corporation of Delhi do

10 (2) If a person sits or votes as a councillor or an alderman before

he has complied with the requirements of sub-section (Z), he shall
be liable in respect of each day on which he so sits or votes to a
penalty of three hundred rupees to be recovered as an arrear of tax
under this Act.

i‘g 33. (1) If a councillor or an alderman— Vacation of

seats. °

(a) becomes subject to any of the disqualifications men-
tioned in section 9, or

(b) resigns his seat by writing under his hand addressed to
the Mayor and delivered to the Commissioner,
20 his seat shall thereupon become vacant.

(2) If during three successive months, a councillor or an alderman
is, without permission of the Corporation, absent from all the meet-
ings thereof, the Corporation may declare his seat vacant.

(3) If any question arises as to whether a councillor or an alder-

o man has become subject to any of the disqualifications mentioned

in section 9, the Commissioner shall refer the question to the district

judge of Delhi for his decision and the decision of the district judge
shall be final.

34. The councillors and aldermen shall be entitled to receive Payment of
allowances for attendance at meetings of the Corporation and of any mm
of its committees at such rate as may be determined by rules made cillors and

in this behalf. “aldermen.

30

Mayor and Deputy Mayor

35. (1) The Corporation shall at its first meeting in each year ppnual
35 elect one of its members to be the Mayor and another member to election .:fd
be the Deputy Mayor of the Corporation. n.l.i’fy



{2) Bn the occurrence of any vacancy in the office of the Mayor
or the Deputy Mayor, the Corporation shall within one month of the
occurrence of such vacancy elect ofie of its membeis as Mayér or

Deputy Mayor; as the case may be.

g‘échen o .. _36. (1) The Mayor or the Deputy Mayor shall hold office from §
Mayor and the time of his election until the election of his successor in office;

, and unless in the meantime he resigns his office as Mayor or Deputy

0!
p‘_‘{":::s’"d Mayor or his term of office as a member of the Corporation termina-
of the tes in any manner or unless in the case of the Deputy Mayor he is

Mayor. elected as Mayor.

(2) The Mayor or the Deputy Mayor may be given such facilities

in respect of residential accommodation, conveyance and the like as
may be determined in each case by rules made in this behalf.

) ()

(3) The Mayor shall have full access to all the records of the
Corporation and may obtain reports— 15

. (a) from the Commissioner on any matter connected with
the municipal government of Delhi;

(b) from the General Manager (Electricity) and the Gen-
eral Manager (Transport) on any matter connected respectively
with the administration of the Delhi Electric Supply Under- 20
taking and the administration of the Delhi Transport Under-

taking.
Discharge of 37, (1) When the office of the Mayor is vacant, the Deputy Mayor

functions of
the h:‘g:f shall act as Mayor until a new Mayor is elected.

p‘"’ Mayor.  (2) When the Mayor is absent from his duty on account of illness 25
or any other cause, the powers, duties and functions of the Mayor
shall be exercised and performed by the Deputy Mayor * & *.

(3) The Mayor may by order in writing delegate any of his pow-
ers, duties and functions to the Deputy Mayor.

R tion 38. (1) The Mayor may, by writing under his hand addressed to 30

:‘{m D’,‘,’,‘w the Deputy Mayor and delivered to the Secretary, resign his office.
Mayor.

(2) The Deputy Mayor may, by writing under his hand addressed
to the Mayor and delivered to the Secretary, resign his office.

(3) A resignation under sub-section (I) or sub-section (2) shall
take effect from the date on which it is delivered. * * ¢ 35
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Committees of the Corporation

39. (1) In addition to the Standing Committee, the Delhi Electric Rural Areas
Supply Committee, the Delhi Transport Committee and the Delhi SoTuttee
Water Supply and Sewage Disposal Committee referred to in section t(i)?)rrlnm e
5 |44, there shall be a Rural Areas Committee and an Education Com- '
mittee of the Corporation.

(2) The Rural Areas Committee shall consist of all the councillors
elected from the wards situated within the rural areas.

(3) It shall be the duty of the Rural Areas Committee—

1o (a)to make recommendations to the Corporation—

(i) in relation to the functions of the Corporation which
may be discharged within the rural areas and questions of
policy and schemes relating to the development of such
areas;

15 (i1) in relation to taxes which the Corporation proposes
to levy in the rural areas; and

(iii) generally in relation to the expenditure that may
be incurred by the Corporation for the municipal govern-
ment in those areas;

20 (b) to review the progress of work of the Corporation in
the rural areas;

(c) to bring to the notice of the appropriate municipal au-
thorities deficiencies in the rural areas and make proposals to
those authorities for the removal of such deficiencies ;

3s (d) to discharge such other functions in relation to the rural
areas as may be assigned to it by resolution made by the Corpo-
ration or by regulations made under this Act.
(4) The Corporation or any of the municipal authorities specified
in section 44 shall not take any action, in relation to the rural areas
30 |except in consultation with the Rural Areas Committee.

(5) The Education Committee shall consist of seven members of
whom such number not exceeding three .as may be determined by
the Corporation, shall be nominated by the Corporation from among
experts in education who are not members of the Corporation and
35 |the rest shall be elected by the members of the Corporation from
among themselves at the first meeting of the Corporation after each
general election or as soon as possible at any other meeting subse-
quent thereto.

1428 LS—7
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(6) The Education Committee shall exercise and perform such
powers, duties and functions in relation to education in Delhi as
may be determined by regulations made in this behalf.

(7) The Rural Areas Committee as well as the Education Com-
mittee shall at its first meeting in each year elect one of its members
to be the Chairman and another member to be the Deputy Chairman.

40. (1) The Corporation may constitute as many special and ad
hoc committees as it thinks fit for the exercise of any power or

discharge of any function which the Corporation may by resolution
delegate to them or for inquiring into, reporting or advising upon any
matter which the Corporation may refer to them.

(2) Any such committee shall consist of members of the Corpora-
tion only:

Provided that an ad hoe committee may with the sanction of the
Corporation co-opt not more than three persons who are not mem-
bers of the Corporation but who in the opinion of the Corporation

possess special qualifications for serving on such committee.
(3) The Corporation may constitute a ward committee for each

ward or for each group of wards comprising so many wards as the
Corporation may determine.

(4) Each ward committee shall consist of—
(a) all the councillors elected from the ward or, as the case
may be, from the group of wards; and

(b) such number of other persons mot exceeding three as
may be determined by the Corporation elected by the council-
lors referred to in clause (a) from among persons registered in
the electoral roll for the time being in force for the ward or, as
the case may be, registered in the electoral rolls for the time
being in force for the wards comprised in the group.

the ward or, as the case may be, the group of wards as the Corpo-
ration may require it to perform or as may be determined by re-
gulations made in this behalf.

(6) Each committee constituted under this section shall elect one

Chairman.

(7) Any matter relating to each of the committees constituted
under section 39 or this section, not expressly provided in-this Act

may be provided by regulations made in this behalf.

I0

15

20

25

(5) A ward committee shall perform such functions in relation.to 30

of its members as the Chairman and another member as the Vice- 35
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CHAPTER III

FUNCTIONS OF THE CORPORATION

41. (1) Subject to the provisions of this Act and the rules, regula- g::::‘ of
tions and bye-laws made thereunder the municipal government of the Corpo-

5 Delhi shall vest in the Corporation. ration.

(2) Without prejudice to the generality of the provisions of sub-
section (1), it shall be the duty of the Corporation to consider all
periodical statements of the receipts and disbursements and all pro-
gress reports and pass such resolutions thereon as it thinks fit.

I0 42 It shall be incumbent on the Corporation to make adequate %lc‘g:f::yof

provision by any means or measures which it may lawfully use or the Corpo-
take, for each of the following matters, namely: — ration.
(a) the construction, maintenance and cleansing of drains and
drainage works and of public latrines, urinals and similar
15 conveniences;
(b) the construction and maintenance of works and means for
providing supply of water for public and private purposes;
(c) the scavenging, removal and disposal of filth, rubbish and
other obnoxious or polluted matters;

20 (d) the construction or purchase, maintenance, extension,
management and conduct of—
(1) any undertaking for the generation or supply and dis-
tribution of electricity to the public,
(i) any undertaking for providing road transport services
25 by mechanically propelled vehicles, and
(#if) any undertaking for providing a sufficient supply of
pure and wholesome water;
(e) the reclamation of unhealthy localit'es, the removal of
noxious vegetation and generally the abatement of all nuisances;

30 (f) the regulation of places for the dispogal of the dead and
the provision and maintenance of * places for the said purpose;

(g) the reéistration of births and deaths;
(R) public vaccination and inoculation;

" (i) measures for preventing and checking the spread of dan-
35 gerous diseases;

(j) the establishment and maintenance of hospitals, dispen-
™" saries and maternity and child welfare centres and the carrying

{z=- .ont of other measures necessary for public medical relief;

-
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(k) the construction and maintenance of municipal markets
and slaughter houses and the regulation of all markets and
slaughter houses;

() the regulation and abatement of offensive or dangerous
trades or practices; ‘. 5

(m) the securing or removal of dangerous buildings and
places;

(n) the construction, maintenance, alteration and improve-
ments of public streets, bridges, culverts, causeways and the
like; 10

(o) the lighting, watering.and cleansing of public streets and
other public places;

(p) the removal of obstructions and projections in or upon
streets, bridges and other public places;

(q) the naming and numbering of streets and premises; 15

(1) the establishment, maintenance of, and aid to, schools for

primary education subject to such grants as may be determined
by the Central Government from time to time;

(s) the ma’ntenance of municipal offices;

(t) the laying out or the maintenance of public parks, 20
gardens or recreation grounds;

(u) the maintenance of a fire-brigade and the protection of
life and property in the case of fire;

(v) the maintenance of monuments and memorials vested
in any local authority in Delhi immediately before the com- 24
mencement of this Act or which may be vested in the Corpora-
tion after such commencement;

(w) the maintenance and development of the value of all
properties vested in or entrusted to the management of the Cor-
poration; and : 30

(x) the fulfilment of any other obligation imposed by or
under this Act or any other law for the time being in force.

43. The Corporation may in its discretion provide either wholly

or in part for all or any of the following matters, namely: —

(a) the furtherance of education including cultural and 35
physical education, by measures other than the establishment

and maintenance of, and aid to, schools for primary education;
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(b) the establishment and maintenance of, and aid to,
libraries, museums, art gallaries, botanical or zoological collec-
tions;

(c) the establishment and maintenance of, and aid to, stadia,
gymnasia, akharas and places for sports and games; o

(d) the planting and care of trees on road sides and élse-
where;

(e) the surveys of buildings and lands;

(f) the registration of marriages;

(9) the taking of a census of population;

(h) the civic reception to persons of distinction;

(i) the providing of music or other entertainments in pub-
lic places or places of public resort and the establishment of
theatres and cinemas; -

() the organisation and management of fairs and exhibi-

tions;
_(-k) the acquisition of movable or immovable property for
any of the purposes before mentioned, including payment of the
cost of investigations, surveys or examinations in relation thereto
for the construction or adaptation of buildings necessary for such
purposes;

(1) the construction and maintenance of—

(1) rest-houses,

(ii) poor-houses,

(iii) infirmaries,

(iv) children’s homes, :

(v) houses for the deaf and dumb and for disabled and
handicapped children,

(vi) shelters for destitute and disabled persons;
(vii) asylums for persons of unsound mind,

(m) the construction and maintenance of cattle pounds;

(n) the building or purchase and maintenance of dwelling
houses for municipal officers and other municipal employees;

(o) any measures for the welfare of the municipal officers and
other municipal employees or any class of them including the
sanctioning of loans to such officers and employees or any class
of them for construction of houses and purchase of vehicles;
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(p) the organisation or management of chemical or bacterio-
logical laboratories for the examination or analysis of water, food
and drugs for the detection of diseases or research connected with
the public health or medical relief;

(q) the provision for relief to destitute and disabled 3
persons;

(r) the establishment and maintenance of veterinary hospi-
tals;

(s) the organisation, construction, maintenance and manage-
ment of swimming pools, public wash houses, bathing places and 10
other institutions designed for the improvement of public
health;

(t) the organisation ahd management of farms and dairies
within or without Delhi for the supply, distribution and process-
ing of milk and milk products for the benefit of the residents of 15
Delhi; .
(u) the organisation and management of cottage industries,
handicraft centres, and sales emporia;

(v) the construction and maintenance of warehouses and

godowns; 20

(w) the construction and maintenance of garages, sheds and
stands for vehicles and cattle biers;
(x) the provision for unfiltered water supply;

(y) the improvement of Delhi in accordance with improve-
ment schemes approved by the Corporation; 25

_(2) the provision of housing accommodation for the inhabit-
ants of any area or for any class of inhabitants; and

_(2a) any measure not hereinbefore specifically mentioned,
likely to promote public safety, health, convenience or general

welfare. 30

CHAPTER IV

MUNICIPAL AUTHORITIES UNDER THE CORPORATION

Municipal authorities
44. For the efficient performance of its functions, there shall be 35

the following municipal authorities under the Corporation, namely: —

(a) the Standing Committee;
(b) the Delhi Electric Supply Committee;
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(¢) the Delhi Transport Committee;
(d) the Delhi Water Supply and Sewage Disposal Committee;
(e) the Commissioner; )
(f) the General Manager (Electricity); and
[ (g) the General Manager (Transport).

The Standing Committee

45. (1) The Standing Committee shall consist of fourteen members
who shall be elected by the councillors and aldermen from among
themselves at the first meeting of the Corporatlon after each general

o election or as soon as possible at any other meeting subsequent
thereto.

(2) On and from the date of such election the Standing Com-
mittee shall be deemed to have been constituted.

(3) One-half of the members of the Standing Committee shall

15 retire on the expiration of one year from the date of its constitution

ard for that purpose they shall be selected by lot before the said

expiration in such manner as the Chairman of the Standing Com-
mittee may determine.

(4) During each succeeding year the members who have been
20 longest in office shall retire therefrom:

Provided that in the case of a member who has been re-elected
the term of his office shall for the purpose of this sub-section be
computed from the date of his re-election.

(5) The Corporation shall in an ordinary meeting held before

25 the occurrence of the vacancies caused by the retirement of the
members under sub-section (3) or sub-section (4), elect the requisite
number of members from amongst the councillors and aldermen to
fill up those vacancies.

(6) Any councillor or alderman who ceases to be a member of

30 the'Standing Committee shall be eligible for re-election.

Comntuuon

of th
st mdlng
€ommittee

46. (1) When a casual vacancy occurs in the office of a member Casual

of the Standing Committee, the Corporation shall fill up the vacancy,
as soon as may be after, and in any case within one month of, the
occurrence of the vacancy, by the election of another councillor or
35 alderman.
(2) A member elected to fill a casual vacancy shall be elected
to serve for the remainder of his predecessor’s term of office.

wvacancies.
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417. (1) The Standing Committee shall at its first meeting in each
year elect one of its members to be the Chairman and another mem-
ber to be the Deputy Chairman.

(2) The Chairman or the Deputy Chairman of the Standing
Committee shall hold office from the date of his election until the 5
election of his successor in office unless in the meantime he resigns
his office as Chairman or Deputy Chairrian or his term of office as
member of the Standing Committee is in any manner determined

or unless in the case of the Deputy Chairman he is elected as
Chairman. 10

(3) On the occurrence of any casual vacancy in the office of the
Chairman or the Deputy Chairman, the Standing Committee shall
within one month of the occurrence of such vacancy elect one of its
members as Chairman or Deputy Chairman, as the case may be, and
the Chairman or the Deputy Chairman so elected shall hold office 15
for the remainder of his predecessor’s term.

48. (1) Any member of the Standing Committee may resign his
office by wriiing under his hand addressed to the Chairman; and
the Chairman may resign his office by writing under his hand
addressed to the Mayor. 20

(2) A resignation under sub-section (1) shall take effect from
the date specified for the purpose in the writing referred to in that
sub-section, or if no such date is specified, from the date of its receipt
by the Chairman or the Mayor, as the case may be.

49. The Standing Committee shall exercise such powers and 25
perform such functions as are specifically conferred or imposed upon
it by or under this Act.

The Delhi Electric Supply Committee, the Delhi Transport Committee
and the Delhi Water Supply and Sewage Disposal Committee

50. (1) The Delhi Electric Supply Committee, the Delhi Transport 30
Committee and the Delhi Water Supply and Sewage Disposal
Committee shall each consist of seven members of whom four shall
be elected by the councillors and aldermen from among themselves
at the first meeting of the Corporation after each general election
or as soon as possible at any other meeting subsequent thereto: 35

Provided that at any time after the second general election of
councillors the Central Government may, if in its opinion it is
necessary or expedient so to do, increase the total number of mem-
bers and the number of elected members so, however, as not to 40
exceed nine and six respectively.



(2) The remaining three members of each such committee shall
be nominated by the Central Government from among persons
having knowledge and experience of administration end industrial,
commercial, financial or labour matters and having also knowledge

S and experience of—

(a) electrical engineering or management of any electric
supply undertaking, in the case of the Delhi Electric Supply
Committee;

(b) management of any transport undertaking, in the case
10 of the Delhi Transport Committee;

(c) management of any water supply or sewage disposal
undertaking, in the case of the Delhi Water Supply and Sewage
Disposal Committee.

(3) The nomination of the members of each such committee

I5 shall be made and communicated by the Central Government to

the Comimissioner before the election by the Corporation of the other
members of that committee.

(4) Every such committee shall be deemed to have been
constituted on and from the date of the election of those members

20 thereof who are to be elected by the Corporation.

(5) One-half of the elected members of each such committee
shall retire on the expiration of one year from the date of its
constitution and for that purpose they shall be selected by lot before
the said expiration in such manner as the chairman of that com-

25 mittee may determine.

(6) During each succeeding year the elected members who have
been longest in office shall retire therefrom:

Provided that in the case of a member who has been re-elected
the term of his office shall for the purpose of this sub-section be
3° computed from the date of his re-election.

(7) The Corporation shall in an ordinary meeting held before
the occurrence of the vacancies caused by the retirement of the
elected members under sub-section (§) or sub-section (6) elect the
requisite number of members from among the councillors and alder-

35 men to fill up those vacancies.
(8) A nominated member shall hold office for such period as the

Central Government may determine in each case and shall be enti-
tled to receive allowances for attendance at meetings of the com-

mittee at such rate as may be determined by rules made in this
40 behalf.
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(9) Notwithstanding anything contained in the foregoing provi-
sions of this section, no person shall be elected at the same time as
a member of more than one of the committees constituted under
this section.

Filling up 51. (1) When a vacancy occurs in the office of a member of any §
of vacancies. ¢ the committees constituted under section 50, the vacancy shall
be filled up as soon as may be after, and in any case within one
month of, the occurrence thereof, by the Corporation by the election
of a councillor or an alderman or as the case may be, by the Central
Government by the nomination of a suitable person as a member. 10

(2) A member elected to flll a casual vacancy shall be elected
to serve for the remainder of his predecessor’s term of office.

Application 52, The provisions contained in sections 47 and 48 shall apply in
47 and 48. relation to the Delhi Electric Supply Committee, the Delhi Transport
Committee and the Delhi Water Supply and Sewage Disposal !5
Committee as they apply in relation to the Standing Committee.
ffmtll::iosuelhi 53. The Delhi Electric Supply Committee, the Delhi Transport
Electric Committee and the Delhi Water Supply and Sewage Disposal
2‘;‘;‘,{ ?h":‘ Committee shall respectively be responsible for the conduct and
E:l}thic'ggfs- management of the Delhi Electric Supply Undertaking, the Delhi 29
mittee and Transport Undertaking and the Delhi Water Supply and Sewage
%ﬁtgels}ﬂp_ Disposal .U.ndertaking and for the efficient discharge of s.uch
gley;v:;:i Dis. responsibility shall exercise such powers anq perform such functions
m Com.. as are conferred or imposed by or under this Act.
cC.

The Commissioner 25

Appoint- 54. (1) The Central Government shall, by notification in the
?l:inéo::t:cﬁi‘:f Official Gazette, appoint a suitable person as the Commissioner of

sioner. the Corporation.

(2) The Commissioner so appointed shall hold office for a term
of five years in the first instance: 30

Provided that his appointment may be renewed from time teo
time for a term not exceeding one year at a time:

Provided further that where the Commissioner holds a lien on
any service under the Government, the Central Government may at
any time after reasonable notice to the Corporation * replace his 35
services at the disposal of that Government.
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{3) The Central Government—

(a) shall remove the Commissioner from office if at a special
meeting of the Corporation called for the purpose a resolution
for such removal has been passed by a majority of not less than

5 three-fifths of the total number of members;

(b) may remove the Commissioner from office at any time
if it appears to that Government that he is incapable of perform-
ing the duties of his office or has been guilty of neglect or
misconduct in the discharge of such duties, which renders his

10 removal expedient.

(4) The Commissioner shall not undertake any work unconnected
with his office without the sanction of the Central Government and

of the Corporation.

- 55. The Commissioner shall be paid out of the Municipal Fund Salary and
5 such monthly salary and such monthly allowances, if any, as may ;f“"tg:“f:‘;m_
from time to time be fixed by the. Central Government and may be missioner.
given such facilities (if any) in relation to residential accommoda-

tion, conveyance and the like as may from time to time be fixed by
that Government:

2% Pprovided that the salary of the Commissioner shall not be varied
to his disadvantage after his appointment.

56. (1) Leave may be granted to the Commissioner by * * * * * Leave ot
absence of

the Standing Committee. Commis-
sioner.

(2) Whenever such leave is granted to the Commissioner the
25 Central Government shall appoint another person to officiate as
Commissioner in his place.

_§7. If any vacancy occurs in the office of the Commissioner on Appoiniment
account of death, resignation or removal, the Central Government &;ﬂ‘;‘:‘mﬂ
may appoint another person to officiate as Commissioner in his place sioner in

30 for a term not exceeding two months, pending the appointment of ﬁgih(: re-
a Commissioner under section 54. signation or

_ Commis-
sioner.

58. (1) If the Commissioner is an officer in the service of the Service re-
Government, the Corporation shall make such contribution towards ‘;‘:}:‘_ of
his leave allowances, pension and provident fund as may be required sioner.

35 by the conditions of his service under the Government, to be paid

by him or for him, as the case may be.
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(2) If the Commissioner is not an officer in the service of the
Government, his leave and leave allowances, his superannuation or
retirement, his gratuity or pension and the proportions of his

pensionary or provident fund contribution payable respectively from
his salary and from the Municipal Fund shall be governed by rules: 5

Provided that—

(a) the amount of any such leave and leave allowances,
gratuity or pension shall in no case, without the special sanction
of the Central Government, exceed what would be admissible

in the case of Government servants of similar standing and 10
status; and

(b) the conditions under which such allowances, gratuity or
pension are granted or any leave, superannuation or retirement
is sanctioned shall not without similar sanction be more favour-
able than those for the time being prescribed for such Govern- !5
ment servants.

59. Save as otherwise provided in this Act, the entire executive
power for the purpose of carrying out the provisions of this Act
other than those pertaining to the Delhi Electric Supply Undertaking
or the Delhi Transport Undertaking and of any other Act for the 20
time being in force which confers any power or imposes any duty
on the Corporation, shall vest in the Commissioner who shall also—

(a) exercise all the powers and perform all the duties
specifically conferred or imposed upon him by this Act or by
any other law for the time being in force; 25

(b) prescribe the duties of, and exercise supervision and
control over the acts and proceedings of, all municipal officers
and other municipal employees other than the Municipal
Secretary and the Municipal Chief Auditor and the municipal
officers and other municipal employees immediately subordinate 30
to them and subject to any regulation that may be made in this
behalf, dispose of all questions relating to the service of the said
officers and other employees and their pay, privileges, allowances
and other conditions of service;

(c) on the occurrence or threatened occurrence of any 35
sudden accident or any unforeseen event or natural calamity
involving or likely to involve extensive damage to any property
of the Corporation, or danger to human life, take such immediate
action as he considers necessary and make a report forthwith
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to the Standing Committee and the Corporation of the action
he has taken and the reasons for the same as also of the amount
of cost, if any, incurred or likely to be incurred in consequence
of such action, which is not covered by a budget-grant;

s (d) exercise the powers and perform the duties conferred
or imposed by or under this Act upon the General Manager
(Electricity) or the General Manager (Transport) in his absence
or on failure by him to exercise or perform the same.

The General Manager (Electricity) and the General Manager
(Transport)

60. (1) The Corporation shall, with the approval of the Central Appfimt-
Government, appoint two suitable persons respectively as the of e

General Manager (Electricity) and the General Manager (Transport). S":'r‘f;;:m

(2) Each of the two General Managers shall be appointed for a

I5 term of five years in the first instance but such appointment may

be renewed from time to time with the approval of the Central
Goernment for a term not exceeding five years at a time.

(3) The Corporation shall remove from office any of the General
Managers if at a special meeting of the Corporation called for the
20 purpose a resolution for such removal is passed by a majority of not
less than three-fifths of the total number of members on the ground

of neglect or misconduct or incapacity for the duties of his office,
on the part of such General Manager.

(4) Any of the General Managers shall not undertake any work
35 unconnected with his office without the sanction of the Corporation.

61. Each of the General Managers shall be paid out of the Salary and

Municipal Fund such monthly salary and such allowances, if any, “ioqancey
as may from time to time be fixed by the Corporation with the Managers.

approval of the Central Government.

30 62. (1) Leave may be granted with the approval of the Corpora- Leave of

n- absence to
tion— the General

(a) to the General Manager (Electricity) by the Delhi :fc‘.“'“’"
Electric Supply Committee;

(b) to the General Manager (Transport) by the Delhi
35 Transport Committee. )

(2) Whenever any such leave is granted to any of the
General Managers, the Corpora‘‘on shall appoint another person to
officiate in his place.
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(3) If any vacancy occurs in the office of any of the
General Managers on account of death, resignation or removal, the
Corporation may appoint another person to officiate in his place:

Provided that no appointment under sub-section (2) or sub-
section (3) for a period exceeding three months shall be made except 4
with the approval of the Central Government.

63. The Corporation may make regulations relating to the con-
ditions of service of the two General Managers.

64. (1) Save as otherwise provided in this Act,—.

(a) the entire executive power for the purpose of carrying ;o
out the provisions of this Act pertaining to the Delhi Electric
Supply Undertaking shall vest in the General Manager (Electri-
city) who shall also—

(i) exercise all the powers and perform all the duties
specifically conferred or imposed upon him by or under this |
Act and perform such other functions in connection with the
Delhi Electric Supply Undertaking. as may be required of
him by the Delhi Electric Supply Committee and the Cor-
poration;

(ii) prescribe the duties of, and exercise supervision and ,,
control over all acts and proceedings of, all municipal officers
and other municipal employees employed in connection with
the Delhi Electric Supply Undertaking and subject to such
regulations as may be made in this behalf, dispose of all
matters relating to the service of the said officers and other 24
employees and their pay, privileges, allowances and other
conditions of service;

(iii) on the occurrence or threatened occurrence of any
sudden accident or any unforeseen event or natural calamity
involving or likely to involve extensive damage to any 30
property of the Corporation pertaining to the Delhi Electric
Supply Undertaking or danger to human life arising from
or in connection with any part of that Undertaking, take
such immediate action as may appear necessary to him and
after such action has been taken, make a report forthwith 35
to the Delhi Electric Supply Committee and the Corporation
of the action he has taken and the reasons for the same as
also the amount of cost, if any, incurred or likely to be
incurred in consequence of such action which is not covered
by a budget-grant; 40
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(b) the entire executive power for the purpose of carrying
out the provisions of this Act pertaining to the Delhi Transport
Undertaking shall vest in the General Manager (Transport).

(2) The General Manager (Transport) shall exercise the same

5 powers and perform the same duties in connection with the Delhi
Transport Undertaking as are exercised and performed by the
General Manager (Electricity) in connection with the Delhi Electric

Supply Undertaking under sub-clauses (i), (ii) and (iii) of clause (a)
of sub-section (1):

10 Provided that any reference in those sub-clauses to the Delhi

Electric Supply Committee shall be construed as a reference to the
Delhi Transport Committee.

Miscellaneous provisions relating to the various municipal
authorities

IS  65. (1) The Standing Committee, the Delhi Electric Supply Com- Appoint-
mittee, the Delhi Transport Committee or the Delhi Water Supply w.
and Sewage Disposal Committee may appoint from among its own 3‘:‘%})’1{'
members any sub-committee consisting of such number as that committees.
committee may think fit for exercising any power or performing
20 any function of that committee under this Act or for inquiring into

or reporting or advising upon any matter which that committee may
refer to such sub-committee.

(2) Every such sub-committee shall conform to such instructions

as may be given to it by the committee by which it has been
25 appointed.

66. (1) A person shall be disqualified for being appointed as the Commis-
Commissioner, the General Manager (Electricity) or the General sioner and
General
Manager (Transport) who has, directly or indirectly, by himself or Menagers
by a partner, or any other person, any share or interest in any ',;ﬁi::,&%
3o contract made with, or any work being done for, the Corporation inany con-

tract, etc.
other than as such Commissioner, or General Manager, as the case wnh’t:e ?
may be.

Corporation.
(2) If the Commissioner, or any of the General Managers, acquires
directly or indirectly, by himself or by his partner, or any other
35 person, any share or interest in any such contract or work as is
referred to in sub-section (1), he shall, unless the Corporation in any
particular case otherwise decides, be liable to be removed from his
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office by the order of the authority competent to remove him under
the provisions of this Act:

Provided that before an order of removal is made, the Commis-
sioner or such General Manager shall be given a reasonable oppor-
tunity of showing cause against the action proposed to be taken in 5
regard to him.

67. (1) If an elected member of the Standing Committee, the
Delhi Electric Supply Committee, the Delhi Transport Committee
or the Delhi Water Supply and Sewage Disposal Committee ceases
to be a councillor or an alderman he shall cease to be a member of 10
that committee and his seat shall thereupon become vacant.

(2) If a member of the Standing Committee, the Delhi Electric
Supply Committee, the Delhi Transport Committee or the Delhi
Water Supply and Sewage Dispo§al Committee, absents himself
during three successive months from the meetings of the committee 15
except on account of illness or any other cause approved by the
committee, or absents hirnself during six successive months from
the meetings of the committee on account of any cause whatsoever,
whether approved by the committee or not, he shall cease to be a
member of the committee and his seat shall thereupon become 20
vacant.

68. The Standing Committee, the Delhi Electric Supply Com-
mittee, the Delhi Transport Committee or the Delhi Water Supply
and Sewage Disposal Committee shall continue to function until
a new committee is constituted in accordance with the provisions 25
of this Act notwithstanding that the members or some of the mem-
bers of such committee have ceased to be councillors or aldermen.

69. The Corporation may at any time call for any extract of any
proceedings of the Standing Committee, the Delhi Electric Supply
Committee, the Delhi Transport Committee, the Delhi Water Supply 30
and Sewage Disposal Committee, the Delhi Rural Areas Committee,
the Education Committee or of any other committee or sub-
committee constituted or appointed under this Act and for any return,
statement, account or report concerning or connected with any
matter with which any such committee or sub-committee is em- 3¢
powered by or under this Act to deal; and every such requisition
shall' be complied with by any such committee or sub-committee
without any unreasonable delay.
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70. (1) The Corporation may at any time require the Commis-
sioner—

(a) to produce any record, correspondence, plan or other

document which is in his possession or under his control as etc., to pro-
5 Commissioner or which is recorded or filed in his office or in the ments and
office of any municipal officer or other municipal employee furnish re-

subordinate to him;

(b) to furnish any return, plan, estimate, statement, account

or statistics concerning or connected with any matter pertain-

10 ing to the administration of this Act or the municipal govern-

ment of Delhi except in regard to the Delhi Electric Supply
Undertaking, or the Delhi Transport Undertaking;

(c) to furnish a report by himself or to obtain from the

head of any department subordinate to him and furnish with

15 his own remarks thereon, a report, upon any subject concerning

or connected with the administration of this Act or the municipal

government of Delhi except in regard to the Delhi Electric
Supply Undertaking or the Delhi Transport Undertaking.

(2) Every such requisition shall be complied with by the Com-
20 missioner without anyﬂ'unreasonable delay; and it shall be-incumbent
on every municipal officer and other municipal employee to obey
any order made by the Commissioner in pursuance of any such
requisition:
Provided that the Commissioner shall not be bound to comply
35 with any such requisition if with the previous approval of the Mayor
he makes a statement that such compliance would be prejudicial
to public interest or to the interests of the Corporation.

(3) In their application to matters relating to the Delhi Electric
Supply Undertaking or the Delhi Transport Undertaking, the pro-
30 visions of sub-sections (1) and (2) shall have effect as if for the word '
“Commissioner”, the words and brackets “General Manager (Elec-
tricity)”, or as the case may be, the words and brackets “General

Manager (Transport)” had been substituted.

71. Save as otherwise provided in this Act, the exercise of any gyercise of
35 power or the performance of any duty conferred or imposed upon m;e‘&
the Corporation or any municipal authority by or under this Act, to sanction.

which will involve expenditure, shall be subject to the following
conditions, namely: —
(a) that such expenditure, in so far as it is to be incurred
40 in the year in which such power is exercised or duty performed.
shall be provided for under a current budget-grant; and
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(b) that if the exercise of such power or the performance
of such duty involves or is likely to involve expenditure for
any period or at any time after the close of the said year, such
expenditure shall not be incurred without the sanction—

(i) of the Standing Committee or, as the case may be,
the Delhi Electric Supply Committee or the Delhi Transport
Committee or the Delhi Water Supply and Sewage Disposal
Committee, if it is incurred in the year next following such
year, or

: ¢
(ii) of the Corporation, if it is incurred at any time ,,

after the next following year.

CHAPTER V

PROCEDURE

Transaction of business by the Corporation

Meetings. 72. (1) The Corporation shall ordinarily hold at least one meeting 15
in every month for the transaction of business.

(2) The Mayor or in his absence the Deputy Mayor may, when-
ever he thinks fit, and shall, upon a requisition in writing by not
less than one-fourth of the total number of councillors and aldermen,
convene a special meeting of the Corporation. T 20

(3) Any meeting may be adjourned until the next or any subse-

quent date, and an adjourned m’eéting may be further adjourned in
like manner.

z‘fil;'}:emﬁu 73. The first meeting of the Corporation after a general election

Cation — aher shall be held as early as possible after the publication of the results 25
of the election of aldermen under section 14 and shall be convened

general elece
tion. = -
on by the Administrator.

Notice of 74. A list of the business to be transacted at every meeting
:‘nd*ﬂﬂﬂbu B s except at an adjourned meeting shall be sent to the * address of

each councillor and alderman at least seventy-two hours before 30
the time fixed for such meeting; and no business shall be
brought before, or transacted at, any meeting other than the business

of which a notice has been so given:

Provided that any councillor or alderman may send or deliver
to the Municipal Secretary notice of any resolution going beyond 35
the matters mentioned in the notice given of such meeting so as to
reach him at least forty-eight hours before the date fixed for the
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30

35
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ineeting and the Municipal Secretary shall with all possible despatch
take steps to circulate such resolution to every councillor and alder-

man in such manner as he may think fit. T
» * * *® *® L

5. (1) The quorum necessary for the transaction of business at
a meeting of the Corporation shall be one-fifth of the total number

of members.

(2) If at any time during a meeting of the Corporation there is
no quorum, it shall be the duty of the Mayor or the person presiding
over such meeting either to adjourn the meeting or to suspend the
meeting until there is a quorum.

(3) Where a meeting has been adjourned under sub-section
(2), the business which would have been brought before the original
meeting if there had been a quorum present thereat, shall be brought
before, and may be transacted at an adjourned meeting, whether
there is a quorum present or not.

76. (1) The Mayor or in his absence, the Deputy Mayor, shall
preside at every meeting of the Corporation.

(2) In the absence of both the Mayor and Deputy Mayor from
the meeting, the members present shall elect one from among their
own number to preside.

(3) The Mayor or the person presiding over a meeting shall have
and exercise a second or a casting vote in all cases of equality of

votes.
77. Notwithstanding anything contained in section 76—

(a) at a meeting for the election of a Mayor the Adminis-
trator shall nominate a councillor or an alderman who is not
a candidate for such election to preside over the meeting;

(b) if during the election of Mayor it appears that there is
an equality of votes between any candidates at such election
and that the addition of a vote would entitle any of those candi-
dates to be elected as Mayor, then, the person presiding over
the meeting shall decide between them by lot to be drawn in
the presence of the candidates and in such manner as he may
determine, and the candidate on whom the lot falls shall be
deemed to have received an additional vote.

78. (1) Save as otherwise provided in this Act, all matters requn:
ed to be decided by the Corporation shall be decided by the majority
of the votes of the members present and voting.

Quorum,
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(2) The voting shall be by show of hands, but the Corporation
may, subject to such regulations as may be made by it, resolve
that any question or class of questions shall be decided by ballot.

~

(3) At any meeting, unless voting be demanded by at least four
members a declaration by the presiding officer at such meeting that s
a resolution has been carried or lost, and an entry to that effect in
the minutes of the proceedings shall, for the purposes of this Act,
be conclusive evidence of the fact without proof of the number or
proportion of the votes recorded in favour of or against such resolu-
tion. I0

(4) If voting as aforesaid is demanded, the votes of all the
members present who desire to vote shall be taken under the
direction of the presiding officer at the meeting and the result of
the voting shall be deemed to be the resolution of the Corporation
at such meeting. 1§

79. (1) The Mayor or the person presiding over a meeting shall
preserve order thereat and shall have all powers necessary for the
purpose of preserving such order.

(2) The Mayor or the person presiding over a meeting may
direct any councillor or alderman whose conduct is in his opinion ,,
grossly disorderly to withdraw immediately from the meeting, and
any councillor or alderman so directed to withdraw shall do so
forthwith and shall absent himself during the remainder of the
meeting.

(3) If any councillor or alderman is ordered to withdraw a second
time within fifteen days, the Mayor or the person presiding may sus-
pend such councillor or alderman from attending the meetings of the
Corporation for any period not exceeding fifteen days and the coun-
cillor or alderman so suspended shall absent himself accordingly:

25

Provided that the Mayor may at any time decide that such sus- 30
pension be terminated:

Provided further that such suspension shall not debar the sus-
pended councillor or alderman from serving on any committee of
the Corporation of which he is a member.

(4) Subject to sub-section (5) every meeting shall be open to
the public, unless a majority of the members present at the meet-

ing decide that any inquiry or deliberation pending before the
Corporation shall be held in private.

35
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t5) The Corporation may make regulations for the purpose of
admission of the members of the public to its meetings and for the
removal by force, if necessary, of any member of the public admitted
to a meeting for interrupting or disturbing the proceedings of the
meeting.

(6) In the case of grave disorder arising in a meeting the Mayor
or the person presiding may, if he thinks it necessary to do so,
adjourn the meeting to a date specified by him.

80. No councillor or alderman shall vote at a meeting of the Cor- Councillors

1o-poration or of any committee thereof on any question relating to his O, “laermen

own conduct or vote or take part in any discussion on any matter on matter

1 in which

they are in-
any particular ward), which affects his pecuniary interest or any terested.
property in respect of which he is directly or indirectly interested,

15 OF any property of or for which he is a manager or agent.

81. (1) The Commissioner or any municipal officer authorised by Right to
him in this behalf may attend, speak in, or otherwise take part in ?;;“?,f'?ﬁt'
the proceedings of, any meeting of the Corporation or any of its Corporstion
committees; and the General Manager (Electricity) or any muni- ;,“&;‘:,,"3‘?

5o cipal officer authorised by him in this behalf and the General :'f‘dc;ig:éu_
Manager (Transport) or any municipal officer authorised by him jors and
in this behalf may attend, speak in, or otherwise take part in the “ﬁ‘"ﬂﬂ.tg‘
proceedings of, any meeting of the Delhi Electric Supply Committee ?nr:l:tei:)rlloto
and the Delhi Transport Committee respectively, but none of the g:f ;‘)‘;‘:‘S_’
25 persons specified herein shall by virtue of this sub-section be entitl- rlx)iecrhtl of

ed to vote in eny such meeting.

(2) A councillor or alderman may, subject to the provisions of
sub-section (3), ask the Commissioner questions on any matter relat-
ing to the municipal government of Delhi or the administration of

30 this Act or the functions of any of the municipal authorities.

(3) The right to ask a question shall be governed by the follow-
ing conditions, namely:—

(a) not less than seven clear days’ notice in writing speci-
fying the question shall be given to the Municipal Secretary;
(b) no question shall—

(i) bring in any name or statement not strlcﬂy neces-
sary to make the question intelligible,

(ii) contain arguments, ironical expressions, imputations,
epithets or defamatory statements,
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(iti) ask for an expression of opinion or the solution
of a hypothetical proposition,

(iv) ask as to the character or conduct of any person
except in his official or public capacity,

(v) relate to a matter which is not primarily the concern
of the Corporation or of any of the municipal authorities,

(vi) make or imply a charge of a personal character,

(vii) raise questions of policy too large to be dealt with
within the limits of an answer to a question,

(viii) repeat in substance questions already answered 10
or to which an answer has been refused,

(ix) ask for information on trivial matters,

(x) ordinarily ask for information on matters of past
history, .

(xi) ask for information set-forth in accessible docu-

1
ments or in ordinary works of reference, 5
(xii) raise matters under the control of bodies or per-
sons not primarily responsible to the Corporation,
(xiii) ask for any information on matter which is un-
der adjudication by a court of law. ) 20
(4) The Mayor shall disallow any question which is, in his
opinion, in contravention of the provisions of sub-section (3).
(5) If any doubt arises whether any question is or is not in con-
travention of the provisions of sub-section (3), the Mayor shall
decide the point and his decision shall be final. 25

(6) The Commissioner shall not be bound to answer a question
if it asks for information which has been communicated to him in
confidence or if in the opinion of the Mayor it cannot be answered
without prejudice to public interest or the interest of the Corporation.

(7) Unless otherwise directed by the Mayor or the presiding 30
officer of the meeting, every question shall be answered by the
Commissioner at a meeting of the Corporation.

(8) The General Manager (Electricity) and the General
Manager (Transport) shall without unreasonable delay furnish the
Commissioner with such information relating respectively to the 35
Delhi Electric Supply Undertaking and the Delhi Transport Under-
taking as the Commissioner may require for the purpose of answer-
ing any question under this section. '
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82. The Corporation may make regulations for the transaction of
busmess at its meeting:

Provided that the time, place and procedure for the first meeting
after the constitution of the Corporation under section 3 shall be
s determined by the Administrator.

Transaction of business by Standing and other committees

83. (1) The Chairman or in his absence the Deputy Chairman
shall preside at every meeting of the Standing Commlttee, the Delhi
Electric Supply Committee, the Delhi Transport Committee and the

10 Delhi Water Supply and Sewage Disposal Committee or any other
committee of the Corporation.

(2) In the absence of the Chairman and the Deputy Chairman
from any meeting the members of any such committee shall choose
one of their number to preside over the meeting.

84. The Corporation may make regulations for the procedure and
the conduct of business at meetings, of the Standing Committee and
all other cemmittees except ad hoc commlttees which shall regulate
their own procedure

Is

Minutes and reports of proceedings

20  85. Minutes, in which shall be recorded the names of the members
“present at, and the proceedings of each meeting of the councillors for
the election of any alderman and of each meeting of the Corporation
and of the Standing Committee and every other committee of the
Corporation, shall be drawn up and recorded in a book to be kept

as for that purpose, and shall be laid before the next ensuing meeting
of the Corporation or of such committee, as the case may be, and
signed at such meeting by the presiding officer thereof.

86. (1) Minutes of the proceedings of each meeting of the Cor-

poration shall be circulated to all the members of the Corporation and

o shall at all reasonable times be available at the municipal office for
inspection by any other person on payment of a fee of eight annas.

(2) Full reports, if any, of such proceedings shall similarly be

available for inspection by any member of the Corporation without
charge and by any other person on payment of a fee of eight annas.

87. (1) The Municipal Secretary shall forward to the Adminis-
trator a copy of the minutes of the proceedings of each meeting of
the Corporation, within ten days from the date on which the
minutes of the proceedings of such meeting were signed under

35

section 85. . .
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(2) The Administrator may also in any case ask for a copy of any
paper or all the papers which were laid before the Corporation or
any committee thereof and the Municipal Secretary shall forward
to the Administrator a copy of such paper or papers.

(3) The Municipal Secretary shall also forward to the Adminis- 3
trator as soon as may be after the date referred to in sub-section
(1), a full report of the proceedings of each meeting of the Corpora-
tion, if any such report be prepared.

Validation
88. (1) No act done or proceeding taken under this Act shall be
questioned on the ground merely of—

(a) the seat of any councillor or alderman remaining unfill-
ed from any cause whatsoever;

(b) the existence of any vacancy in, or any defect in the
constitution of, the Corporation, or in any committee thereof; !5

(c) any councillor having voted or taken part ¢n any pro-
ceedings in contravention of section 80;

(d) any defect or irregularity not affecting the merits of
the case.
(2) Every meeting of the councillors for the election of any alder- 20
man or of the Corporation or of any committee thereof, the minutes
of the proceedings of which have been duly drawn up and signed
* * * * 5hall be deemed to have been duly convened and to be
free from all defects and irregularities.

CHAPTER VI 25
MUNICIPAL OFFICERS AND OTHER MUNICIPAL EMPLOYEES

89. (1) The Corporation shall appoint suitable persons to be res-
pectively the Chief Engineer (Water Supply), the Municipal En-
gineer, the Municipal Health Officer, the Education Officer, the
Municipal Chief Accountant, the Municipal Secretary and the Muni- 30
cipal Chief Auditor and may appoint one or more Deputy Commis-
sioners and such other officer or officers of a status equivalent to or
higher than the status of any of the officers specified earlier in this
sub-section as the Corporation may deem fit on such monthly salari-
es and such allowances, if any, as may be fixed by the Corporation. 35

(2) The appointment of the Municipal Chief Auditor shall be
made with the previous approval of the Central Government and
every other appointment referred to in sub-section (1) except that
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of the Municipal Chief Accountant and the Munitipal Secretary
shall be subject to confirmation by that Government:

Provided that the Municipal Chief Auditor shall not be eligible
for any other office under the Corporation after he has ceased to hold
5 his office. | {

90. (1) The appropriate authority shall from time to time pre- Schedule of

pare and lay before the committee coneexged two schedules of posts g‘o‘m‘

other than those specified in sub-section (1) of section 89 setting creation of

forth the designations and grades of municipal officers and other SmEorrY
10 Municipal employees who should be maintained permanently in

the service of the Corporation indicating therein the salaries, fees

and allowances which are proposed to be paid to such officers and

other employees. -

(2) Of the two schedules referred to in sub-section (1), the

I5 first schedule shall deal with posts with a minimum monthly salary

of not less than three hundred and fifty rupees and the second with

posts with a minimum monthly salary of less than three hundred
and fifty rupees. '

(3) The committee concerned shall lay the first schedule with
20 its comments thereon before the Corporation for its consideration
and approval and shall sanction the second either without modi-
fications or with such modifications as it thinks fit and thereafter
may amend it either on its own motion after ascertaining the views

of the appropriate authority or at the instance of such authority.

(4) The Corporation shall after considering the comments of the
committee cdoncerned, sanction the first schedule either without
modifications , or with such modifications as it thinks fit and: there-
after may amend it either on its own motion after ascertaining the
views of the appropriate authority and the committee concerned or
30 at the instance of such authority or committee.

(5) The appropriate authority may create for a period not ex-

ceeding six months any post carrying a minimum monthly salary
(exclusive of allowances) of less than two hundred and fifty rupees:

25

Provided that no such post shall be continued beyond the said
35 period without the previous approval of the committee concerned.

(6) The committee concerned may, on the recommendation of
the appropriate authority, create for a period not exceeding six
months any post carrying a minimum monthly salary (exclusive of
allowances) of two hundred and fifty rupees or more;

40 Provided that no such post shall be continued beyond the said
period without the previous approval of the Corporation.
1428 LS.—10 1 - ;
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(7) In this section, “appropriate authority” and “committee con-
cerned” mean respectively,—

(i) in relation to officers and other employees appointed in

connection with the affairs of the Delhi Electric Supply Under-
taking, the General Manager (Electricity) and the Delhi Electric §

Supply Committee;

(ii) in relation to officers and other employees appointed
in connection with the affairs of the Delhi Transport Under-
taking, the General Manager (Transport) and the Delhi Trans-

port Committee; 1o

(iii) in relation to officers and other employees appointed
in connection with the affairs of the Delhi Water Supply and
.Sewage Disposal Undertaking, the Caommissioner and the Delhi
Water Supply and Sewage Disposal Committee;

(iv) in relation to all other officers and employees in the 15
service of the Corporation, the Commissioner and the Standing
Committee, )

91. No permanent officer or other employee shall be entertained

in any departmefjt of the municipal administration unless he has
er sub-section (1) of section 89 or his office and 54

emoluments arePncluded in one of the schedules for the time being
in force prepared and sanctioned under section 90.

—

92. (1) Subject to the provisions of section 89 the power of
appointing municipal officers and other municipal empluyees, whether
temporary or permanent,— 26

(a) to posts carrying a minimum monthly salary (exclusive of
allowances) of three hundred and fifty rupees or more shall

vest—

({) in the Delhi Electric Supply Committee, the Delhi
Transport Committee and the Delhi Water Supply and 30
Sewage Disposal Committee respectively in the case of offi-
cers and other employees appointed in connection with the
affairs of the Delhi Electric Supply Undertaking, the Delhi
Transport Undertaking and the Delhi Water Supply and
Sewage Disposal Undertaking, 35

(i) in the Corporation in the case of all other municipal
officers and employees; b
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(b) to posts carrying a minimum monthly salary (exclusive
of allowances) of less than three hundred and fifty rupees, shall

vest in the General Manager (Electricity), the General Manager
(Transport), or the Commissioner, as the case may be:

5 Provided that the power of appointing officers and cther
employees immediately subordinate to the Municipal Secretary
or the Municipal Chief Auditor, whose minimum monthly salary
(exclusive of allowances) is less than three hu.mited and fifty
rupees, shall vest in the Standing Committee:

10 Provided further that the Standing Committ ‘*‘ ay delegate
to the Municipal Secretary or the Municipal Chi uditor the
power of appointing officers and other employel§ immediately
subordinate to such Secretary or Auditor, whose miffimum month-

15 " ly salary (exclusive of allowances) is nof more thtn?two hundred
and fifty rupees.

(2) The claims of the members of the Scheduled Castes shall be
taken into consideration, consistently with the mainterance of effi-
ciency of administration, in the making of appointments of munici-
pal officers and other municipal employees.

e 93. No municipal officer or other municipal employee shall under-

take any work unconnected with his duties under this Act except
with the permission of the Corporation.

94. (1) A person shall be disqualified for being appointed as &
municipal officer or employee if he has, directly or indirectly, by
25 himself or by a partner or any other person any share or interest
in any contract made with, or any work being done for, the Corpora-
tion other than as such officer or employee.

(2) It any such officer or other employee acquires, directly or
indirectly, by himself or by a partner or any other person, any share
30 or interest in any such contract or work as is referred to in sub-section
(1), he shall, unless the authority appointing him in any particular
case otherwise decides, be liable to be removed from his office by an
order of such authority:

Provided that before an order of removal is made, such officer
35 or other employee shall be given a reasonable opportunity of show-
ing cause against the action proposed to be taken in regard to him.
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95. (1) Every municipal officer or other municipal employee shall
be Tiable to have his increments or- promotion withheld or to be
censured, reduced in rank, compulsorily retired, removed or dismissed
for any breach of any departmental regulations or of discipline or

for carelessness, unfitness, neglect of duty or other misconduct by 5
such authority as may be prescribed by regulations:

" Provided that no such officer or other employee as aforesaid: shall
be reduced in rank, compulsorily retired, removed or dismissed by
any authority subordinate to that by which he was appointed:

Provided further that the Corporation may by regulations provide ;o
that municipal employees belonging to such classes or categories as
may be specified in the regulations shall be liable also to be fined
by such authority as may be specified therein.

(2) No such officer or other employee shall be punished under sub-
section (1) unless he has been given e reasonable opportunity of
showing cause against the action proposed to be taken in regard to
him:

Provided that this sub-section shall not apply—

(a) where an officer or other employee is removed or dismiss-

ed on the ground of conduct which had led to his conviction on 20

a criminal charge; or

(b) where the authority empowered to remove or dismiss such
officer or other employee is satisfied that for some reason to be
recorded by that authority, it is not reasonably practicable to
give that person an opportunity of showing cause.

(3) If any question arises whether it is reasonably practicable to
give to any officer or other employee an opportumty of showing cause
under sub-section (2), the decision thereon of the. ’tuth ity empower-
ed to remove or dismiss such officer or other employ‘ee shall be final.

(4) An officer or other employee upon whom a punishment has 3°
been inflicted under this section may appeal to such officer or autho-
rity as may be prescribed by regulations.

96. No appointment to the post of the General Manager (Electri-
city) or the General Manager (Transport) or to eny post carrying

a minimum monthly salary of three hundred and fifty rupees or more
(exclusive of allowance) shall be made except after consultation
with the Union Public Service Commission (hereafter in this Chapter
referred to as “the Commission”):

Provided that no such consultation with the Commission shall be
necessary in regard to the selection for appointment—

(@) to any acting or temporary post for a period not exceed-
ing one year; or

IS5

25

40
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(b) to such ministerial posts as may from time to time be spe-
cified by the Corporation in consultation with the Commission
when such posts are to be filled by promotion; or

-t A VPSR

(c) to a post when at the time of such appointment the person
5 to be appointed thereto is in the service of the Central Govern-
merit or a State Government in a class I post; or

(d) to a permanent or temporary post, if the officer or other
employee to be appointed is not likely to hold that post for more
than one year; or if such officer or pther employee is likely to

10 hold the post for more than one year but not more than three
years and the Coiimission advises that the appointment may be
made without consulting the Commission.

97. (1) The Commission may after consultation with the Corpo- power of

ration make regulations for the following matters, namely: — Commission
15 (a) the procedure to be followed by the Commission in adver- Igatons
tising posts, inviting applications, scrutinizing the same and ence to the
selecting candidates for interview; %gmm
(b) the procedure to be followed by the Commission for :inxﬂ':::;f
selecting candidates for appointment and by the Corporation for "5;7_;‘,:‘...‘2;
20 consultation with the Commission; %; ion

(c) any other matter which is incidental to, or necessary for,
the purpose of consultation with the Gommission.

(2) In the case of any difference of opinion between the Commis-

sion and the Corporation on any matter, the Corporation shall refer

25 the matter to the Central Government and the decision of that Gov-
ernment thereon shall be final.

98. (1) The Corporation may make regulations to provide for any power of

one or more of the following matters, namely: — Corporation

(a) the tenure of office, salaries and allowances, provident Fuations-
30 funds, pensions, gratuities, leave of absence and other conditions
of service of officers and other employees appointed under this
Chapter;
(b) the powers, duties and functions of the Municipal Sec-
retary; | '
3s (c) the qualifications of candidates for appointment to posts
specified in sub-section (I) of section 89 and to posts dealt
with in the first schedule of posts referred to in sub-section
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(2) of section 90 and the manner of selection.for appointments
to posts dedlt with in the Second Schedule of posts referred to in that

sub-section;

(d) the procedure to be followed in imposing any penalty
under sub-section (1) of section 95, suspension pending depart-
mental inquiries before the imposition of such penalty and the
authority by whom such suspension may be ordered; the officer
or authority to whom en appeal shall lie under sub-section (4)

of that section;

(e) any other matter which is incidental to, or necessary for,
the purpose of regulating the appointment and conditions of ser-
vice of persons appointed to services and posts under the Corpo-
ration and any other matter for which in the opinion of the
Corporation provisions should be made by regulations.

(2) No regulation under clause (c) of sub-section (1) * * *
* *  ghall be made except after consultation with the Commis-

sion.

CHAPTER VII
REVENUE AND EXPENDITURE
The Municipal Fund

99. (I) Save as otherwise provided in this Act,—

(a) all funds which immediately before the establishment of
the Corporation vested in any body or local authority specified
in the Second Schedule;

(b) all moneys received by or on behalf of the Corporation 25
under the provisions of this Act or of any other law for the
time being in force, or under any contract;

(c) all proceeds of the disposal of property by, or on behalf
of, the Corporation; 30

(d) all rents accruing from any property of the Corporation;

(e) all moneys raised by any tax, rate or cess levied for the
purposes of this Act;

(f) all fees collected and all fines levied under this Act or
under any rule, regulation or bye-law made thereunder;

(g) all moneys received by or on behalf of the Corporation 35
from the Government or any individual or association qf indivi-
duals by way of grant or gift or deposit;



T 57

(h) all moneys received by or on behalf of the Corporation in
respect-of the operations of the Delhi Electric Supply Undertak-
ing, the Delhi Transport Undertaking and the Delhi Water Sup-
ply and Sewage Disposal Undertaking;

5 (i) all interests and profits arising from any investment of,
or from any transaction in connection with, any money belonging
to the Corporation, including loans advanced under this Act;
and

(j) all moneys received by or on behalf of the Corporation
10 from any other source whatsoever,

shall form one Fund to be entitled the Municipal Fund of Delhi
(hereafter in this Act referred to as “the Municipal Fund”).

"(2) The Munieipal Fund shall be held by the Corporation in trust
for the purposes of this Act subject to the provisions herein contained
I5 and shall be maintained in the following four accounts, namely:—

(a) the Electric Supply Account relating to all moneys re-
ceived by or on behalf of the Corporation in respect of the
operations of the Delhi Electric Supply Undertaking;

(b) the Transport Account relating to all moneys received
20 by or on behalf of the Corporation in respect of the operations of
the Delhi Transport Undertaking;
(¢) the Water Supply and Sewage Disposal Account relating
to all moneys received by or on behalf of the Corporation in res-
pect of the operations of the Delhi Water Supply and Sewage
25 Disposal Undertaking; and
~ (d) the General Account relating to all moneys received by
or on behalf of the Corporation other than those specified in
clause (a) or clause (b) or clause (c).
160. (I) All moneys payable to the credit of the Municipal Fund Municip!
30 in the Water Supply and Sewage Disposal Account and the General kept in the
M Account shall be received by the Commissioner and shall be forthwith of India.
paid into the State Bank of India to the credit of the said Accounts
which shall be respectively entitled “The Water Supply and Sewage
Disposal Account of the Municipal Fund of Delhi” and “The General
35 Account of the Muncipial Fund of Delhi”.

(2) All moneys payable to the credit of the Municipal Fund in the
Electric Supply Account shall be received by the General Manager
(Electricity) and shall be forthwith paid into the State Bank of India
to the credit of the Electric Supply Account which shall be entitled

40 “The Electric Supply Account of the Municipal Fund of Delhi”.



(3) All moneys payable to the credit of the Municipal Fund in
the Transport Account shall be received by the Genew Manager
(Transport) and shall be forthwith paid into the State Bank of
India to the credit of the Transport Account which shel be entitled

“The Transport Account of the Municipal Fund of Delhi”. S
ion of
g\‘:e;gggn?s. 101. (1) Save as otherwise provided in this Act no payment shall

be made by the State Bank of India out of the Municipal Fund except
on a cheque signed by both—

(a) the Chief Accountant or an officer subordinate to him
authorised by the Standing Committee in this behalf; and 10

(b) (i) the Commissioner or a Deputy Commissioner or an
officer subordinate to the Commissioner authorised by the Stand-

ing Committee in this behalf, in the case of the General Account,
or

(i) the General Manager (Electricity) or an officer subordi- 15
nate to him authorised by the Delhi Electric Supply Committee
in this behalf, in the case of the Electric Supply Account, or

(iii) the General Manager (Transport) or an officer subordi-
nate to him authorised by the Delhi Transport Committee in this
behalf, in the case of the Transport Account, or

(iv) the Commissioner or the Chief Engineer (Water Sup-
ply) or an officer subordinate to the Commissioner authorised by
the Delhi Water Supply and Sewage Disposal Committee in this

behalf in the case of the Water Supply and Sewage Disposal
Account.

20

25
(2) Payment of any sum due by the Corporation in excess of
one hundred rupees shall be made by means of a cheque signed in

accordance with sub-section (I) and not in any other way.

(3) Payments not covered by sub-section (2) may be made in
cash, 30

g;{rt:‘n)cg? 102. No payment of any sum out of the Municipal Fund shall be

made unless Made unless the expenditure of the same is covered by a current
‘:°;:‘A°;:’7 budget-grant and a sufficient balance of such budget-grant is still

grant. available notwithstanding any reduction or transfer thereof which

may have been made under the provisions of this Act: 35
Provided that this section shall not apply to payments made in

the following classes of cases, namely: —

(a) refund of taxes and other moneys which are authorised
under this Act;

Leul Jiledd
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(b) repayment of moneys belonging to contractors or other
persons and held in deposit and of moneys collected or credited
to the Municipal Fund by mistake;

(c) sums payable in any of the following circumstances—

5 (i) under orders of the Central Government on failure
of the Corporation to take any action as required by that
Government; or

(i) under any -other enactment for the time being in
force; or

10 (i#i) under the decree or order of a civil or criminal
court passed against the Corporation; or

(iv) under a compromise of any claim, suit or other
legal proceedings; or

(v) on account of cost incurred in taking immediate
IS5 action by the Corporation or any of the municipal authori-
ties to avert a sudden threat of danger to the property of

the Corporation or to human life;

(d) temporary payments for works urgently required by the
Central Government in the public interest;

(e) sums payable as compensation under this Act or under

20
any rules, regulations or bye-laws made thereunder;

(f) expenses incurred by the Corporation on special
measures taken on the outbreak of dangerous diseases.

103. Before any person signs a cheque in accordance with section Dutyof
25 101, he shall satisfy himself that the sum for which the cheque is Firoe ,m
drawn is either—

(a) required for a purpose or work specifically sanctioned
by the proper authority and covered by a current budget-grant.

'!‘-

or
30 (b) required for any payment referred to, or specified in
section 102,

104. Whenever any sum is expended under clauses (c), (e) or Precedure
(f) of the proviso to section 102 the Commissioner, or as the case ;';‘t‘"w?m’

may be, the General Manager r (Electricity) or the General Manager by a budget-
35 (Transport) shall forthwith communicate the circumstanees to the m.;‘ X

Standing Committee, or the Delhi Water Supply and Sewage Disposal
1428 L.S—11
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Committee, or as the case may be, the Delhi Electric Supply Com-
mittee or the Delhi Transport Committee which may take, or re-
commend to the Corporation to take, such action under the provi-
sions of this Act as shall, in the circumstances appear possible and
expedient for covering the amount of the additional expenditure.

‘}’R‘“‘"’“ 105. (7) The moneys from time to time credited to the Municipal

pal Fund. Fund shall be applied in payment of all sums, charges and costs
necessary for carrying out the provisions of this Act, and of the rules,
regulations and bye-laws made thereunder, or of which payment is
duly directed, sanctioned or required by or under any of the I0
provisions of this Act.

(2) Such moneys shall likewise be applied in payment of all
sums payable out of the Municipal Fund under any other enactment
for the time being in force.

Temporary 106. (1) On the written requisition of a Secretary to the Central 15
o’;:," ?ﬁ? Government, the General Manager (Electricity) in the case of any
Municipal  work in connection with the Delhi Electric Supply Undertaking, the

fvg?l?s t;c::- General Manager (Transport) in the case of any work in connection
”‘:g‘é Tr With the Delhi Transport Undertaking and the Commissioner in the
é;,&lbhc case of any other work, may at any time undertake the execution
of any work certified by such Secretary to be urgently required in
public interest, and for this purpose may temporarily make payments
from the Municipal Fund so far as the same can be met without
unduly interfering with the regular work of the municipal govern-
ment. 25

(2) The eost of work so executed and of the establishment

engaged in executing the same shall be paid by the Central Govern-

ment and credited to the Municipal Fund.

(3) On the receipt of any requisition under sub-section (1) the
Commissioner or as the case may be, the Genera] Manager (Electri-
city) or the General Manager (Transport) shall forthwith forward
a copy thereof to the Corporation together with a report of the steps
taken by him in pursuance of the same.

m:‘ of  107. (I) Surplus moneys standing at the credit of any of the
moneys from accounts of the Municipal Fund which cannot immediately or at an 35
‘:0“.,:35,‘,’2:“ early date be applied for the purposes specified in section 105 mav
and invest- be transferred by the Corporation either in whole or in part rt to any

:i’.ent there- other account of that Fund:

20

30

Provided that no such money shall be transferred permanently
from any of the accounts (other than the Water Supply and Sewage 40
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Disposal Account) to any other of the said accounts without the .
previous approval of the Central Government.
(2) Surplus moneys which are not transferred under sub-section

s bank or banks as the Corporation may select or be invested in public
securities.

(3) The loss, if any, arising from such deposit or investment shall
be debited to the account concerned of the Municipal Fund.

Special funds

10 108. (I) The Corporation shall constitute such special fund or Costitution

funds as may be prescribed by regulations and such other funds of special
necessary for the purposes of this Act as may be so prescribed. fun -

(2) The constitution and disposal of such funds shall be effected
in-the manner laid down by regulaiions.

15 Budget estimates

109. (7) The Corporation shall, on or before the 31st day of 54 piion
March of every year, adopt for the ensuing year the following budget budget
estimates, namely: — . estimates.

ew X

(a) budget estimate (general) which shall be an estimate
20 of the income and expenditure of the Corporation to be received
and incurred on account of the municipal government of Delhi;

(b) budget estimate (electric supply) which shall be an
estimate of the income and expenditure of the Corporation to
be received and incurred on account of the Delhi Electric Supply

25 Undertaking;

(c) budget estimate (transport) which shall be an estimate
of the income and expenditure of the Corporation to be <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>